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LOK SABHA DEBATES

LOK SABHA

e matsn—

Friday, July 2, 1971 Asadha
11, 1893 (SAKA)

—

The Lok Sabha met at Elsven of the Clock
[Mr SPEAKER 1 the Chair}
ORAL ANSWERS TO QUESTIONS
India's Foreign Debt

¢g7]. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to state :

(a) whether 1ndia’s net debtor position
(Internationally) has increased from Rs. 7,118
crores at the end of March, 1968 to Rs. 7,625
crores by the end of March, 1969 ; and

(b) if s0, the efforts made by Government
to reduce this burden ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The
outstanding forcign debt liability of India
increased from Rs. 6133.18 crores at the end
of March, 1968 to Rs. 6822.35 crores aL the
end of March, 1969

{b) Efforts are constanily being made by
the Government to reduce dependence on
foreign aid by increasing exports from India,
encouraging import substitution and by mobi-
lising internal sources.

SHRI N.E. HORO: In the reply the
Clovesnment have stated that efforts are cons-
taptly being made to reduce dependence
on foreign aid and to increase exports and to
mohilise internal resources and encourage
import substitution. I would like to know
specifically what steps the Government have
taken so far In these directions becauss the

position is that our debts are going up every

2

year. The Government should not take it so
casually, I would like to know specifically
what steps Government are going to take.

SHRI YESHWANTRAO CHAVAN: As
I told you, naturally I will have to go
into other details which we have given. As far
as the exports are concerned, we are taking
steps constantly to increase them, For
example, I can give you the figures
Qur cxports in 1968-69 were Rs. 1358
crores. In 1969-70, they rose to Rs. 1413
crores. In 1970-7] the estimates are
Rs. 1531 crores. This is the way we have to
go. Naturally, we are making ecfforts also in
the field of import substitution. That also is
anather way of doing it.

SHRI N. E. HORO : No doubt, you scem
to adopt various ways to liquidate our dehts.
But the net result is that at the end of each
year, instead of liquidating the previous debt,
it is increasing. So, my question is: what
new steps you would take specifically because I
want that the Governwment should take it quite
seriously as Government have started a cam-
paign of Garibi Hatao. So, I would like to
know, what serious steps the Government are
going to take,

SHRI YESHWANTRAO CHAVAN: We
are very serious, The hon. Member scems fo
be rather frightened. I would certainly ask
him not to take that sort of pessimistic view
in the matter.

AN HON. MEMBER :
debts.

Don't pay the

SHRI YESHWANTRAO CHAVAN:
Don’t pay ? We can’t take that course. When
we have debts, naturally we want to repay
them and we are repaying.

The question of servicing of debts is getting
difficult. To an extent this is so becawse
during the Second Plan period and during the
initial period of the Third Plan, the loans



3 Qral Answers

that we got were on hard terms. But, after
that, we started getting softer loans and that
helped us and improved the repayment position.
This is the third year we are getting some sort
of debt relief. There are certainly two
advantages. The net debt that we get after
repaying the debts is increased to that extent.
Again, on the new loans we get softer terms,
As a matter of fact, the position is not so
frightening as the hon. Member seems to

view.

SHRI CHINTAMANI PANIGRAHI:
The hon. Minister has suggested 3 ways of
meeting this challenge regarding debt pav.
ment. In respect of whatever we have under-
taken, in a period of time, our exports will
account for 45% of the debts repayment.
Therefore I would like to know from the hon.
Minister whether, while working out the
foreign debt of India, they have worked out
any schedule to see that by 1975-76, this comes
down gradually. ...

MR. SPEAKER : Still your question is
going on.. ..

SHRI CHINTAMANI PANIGRAHI:
Therefore, Sir, 1 would like to know from the
Minister what specific programmes Govern-
ment has in view so that by the year 1975-76
at least our foreign debt is reduced to at least
20 per cent oc 15 per cent.

SHRI YESHWANTRAO CHAVAN: I
can refer him to the Fourth Plan doécument
where certain projections in this matter have
been given. Of course, these are based on
certain assumptions. It depends upon many
assumptions, in the ultimate analysis on the
rate of saving being increased, the ratc of
export being increased, the rate of agricultural
production being increased, etc. and also
pegged our imports being kept at a certain luvel.
Certain projections in this regard have been
made in the Fourth Plan document. I don’t
want to take your time and the time of the
House by quoting them. But one thing is clear
that we feel that by 1980-81, things would be

rouch more comfortable.

MR. SPEAKER : Can you heip mé¢ ? The
longer the question, the shorter should be the
reply and the shorter the question, the longer
should be the reply. This is one way.

SHRIR. S. PANDEY : What is the amount
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which we paid in forcign exchange as commit-
ment charges, that is interest paid ? Money is
not utilised and we are obliged to pay the com-
mitment charges or interest on them. I don't
know whether you have got the figure.

SHRI YESHWANTRAO CHAVAN: 1
don't understand what he means by commit-
ment charges.

SHRI R. S. PANDEY : You borrow money
for particular project. Work is not done.
You have not utilised the money. You are
obliged to pay commitment charges

SHRI YESHWANTRAO CHAVAN: I
have not got those figures. They get utilised
quickly. We don’t keep them pending. Some
money is certainly in the pipeline. If you put
a specific question, I will give the answer.

SHRI DINEN BHATTACHARYYA : |
want to know what is the annual servicing
charge of the loans that are still outstanding.

SHRI YESHWANTRAO CHAVAN: 1
can give you information about it. This 13
the information about the interest charges
that we had to pay. During the First Plan
period, the amount paid back was 22 million
dollars but the interest we paid was 28 million
dollars. During the Second Plan period we
repaid 116 million dollars but the interest was
135 million dollars. Thisis the period which
was rather difficult period. The loans that
we had taken in the initial years of out
planning were on hard terms. Things
started changing later on. I have explaincd
this question at length because, as you said,
Mr. Speaker, the shorter the question, the
longer the reply, because I have to give more
information.

MR. SPEAKER : I wanted to discourage
Mr. Panigrahi,

SHRI YESHWANTRAO CHAVAN: [
am secking permission of Mr. Speaker to givr
a longer reply, nothing more. If you see the
figure, during the Third Plan period, th
principal repaid was 642 million dollars whilc
interest was 498 millions. During 1966-67,

‘annual plan period, 218 million was the princi-

pal and 153 million was the interest. During
1967-68, 281 million was the principal and
163 million was the interest. During 1968-69,
315 million was the principal and 185 million
was the interest
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MR. SPEAKER : Next question.

fncrease in Air Fare by Indian Alrlines

«g72. SHRIM. M. JOSEPH :
SHRIN. S, BISHT :
SHRI BISHWANATH

JHUNWALA :

JHUN-

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any rise in the Air fares has
been sought by the Indian Airlines recently ;
and

(b) ifso, the extent of rise sought and the
reaction of Government thereto ?

'PHE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CiVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) aud (b). Indian Airlines have, with the
approval of the Central Government, announc-
«d a fare increase of 15% on all domestic routes
~xcept those in the ecastern region where the
wncrease will be limited to 7% It has taken
+ flect from 1.7.1971,

SHRI M. M. JOSEPH : Why is there such
a discrimination in respect of fare increase
hetween the castern region and the other parts
of the countrv ?

DR. SAROJINI MAHISHI : This is only
on account of the fact that the transport faci-
lities in the Eastern region are very much less
and it is also a mountainous terrain. No other
means of transport is convenient. Therefore,
1n order to give better facilities to the people
of the Eastern region, the fare is kept consider-
ably lower as compared with the fare in the
other parts of the country.

MR, SPEAKER : Next question, Member
absent. We go to Question No. 874.

Writing off of States’ Debt

*874¢. SHRI P, GANGADEB: Will the
Minister of FINANCE be pleased to state :

(2) whether Government have considered
the demand to write off the debt of about
Rs. 8,000 crores which is outstanding against
the States at present ; and
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(b) if so, when the final decision in this
regard is likely to be taken ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a)and (b).
No specific demand to this effect has been
formally received nor is Government of India
in a position to accept it.

SHRI P. GANGADEB : Since overdrafts
have an inflationary effect on the economy,
what the Gaverament are goiag ta de to pre-
vent the States {rom resorting to overdrawing
from the Reserve Bank ?

SHRI YESHWANTRAO CHAVAN: 1
have said earlier also that it is very essential
that we try to impress upon the State Govern~
ments to observe certain financial discipline,
I have made reference to this problem in both
the Budgets this year. I will seck the coopera.
tion of hon. Members to impress upon the
respective States of the urgency of this matter.
It is really a very serious financial problem. Re-
garding this qurstion of the repayment of the
overdrafts, we have certainly helped the States
to find a way out. I think the day before yester-
day was the last day for payment. We have
helped the States by making advance payment
out of the Central Grants and loans and the
share from Central taxation, etc., which are
due in July. That part-payment is made. We
have made certain arrangements for giving them
sume loans as ways and means advances,
I would like the House to realise the signifie
cance of the whole impact of the overdrafts
which were more than Rs. 300 crores. For
example, the ways and means advance for clea~
rance of overdrafts of nearly 8 States comes to
nearly Rs. 197.45 crores. This we had to give
as ways and means advance to clear the over-
drafts. This certainly wilfl have to be adjusted
in the remaining period of the year.

SHRI P. GANGADEB: The previous
coalition Government of Orissa have incurred
unrestrained overdrafts from the Reserve Bank
of India in a very cavaliar fashion. It is not
a good thing. I would like to know what
outstanding amounts are there uptodate in
respect of Orissa and the steps alteady taken
or proposed to betaken by the Centre to
case this situation of the State,

SHRI ,YESHWANTRAO CHAVAN: 1
would not say that Orisa’s position is as

v .
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alarming as for instance of certain other
States. Orissa bas certainly observed certain
financial discipline, I must admit, because
it is one of the States which is not in
my list here. The States will have to raise their
internal resources, they must not exceed the
plan provisions which are sanctioned and they
must not go in for more non-plan expendi-
ture. These gre the three directions in which
they can exert,

SHRI M. KALYANASUNDARAM : Aris-
ing out of the answer of the hon. Minister,
may 1 know which are the States to which
advances were made, and also whether any
State has made representations to the Govern-
ment of India for re-scheduling the payment
of loans so that they can get some relief ?

SHRI YESHWANTRAO CHAVAN: In-
dividual States do make requests for re-schedul-
ing of debts, but what specific information do
you want ?

SHRI M. KALYANASUNDARAM :
About Tamil Nadu.

SHRI YESHWANTRAQO CHAVAN: In
the case of Tamil Nadu the position was such
that we had to make an advance payment of
about Rs. 27.75 crores and for residuary over~
drafts up to 20th June, 197 we bad to make
a provision of Rs. 43,68 by way of ways and
means advance, which is naturally expected to
be adjusted in the remaining part of the year.

SHRI K. S. CHAVDA: May I know the
names of the cight States the hon, Minister
has mentioned in his reply, which have to
pay overdrafts ?

SHRI YESHWANTRAO CHAVAN:
Andhra Pradesh, Assam, Bihar, Haryana,
Kerala, Mysore, Rajasthan and Tamil Nadu.

SHRI P. VENKATASUBBAIAH : May I
know whether some of the State Governments
have been pressing upon the Central Govern-
ment to sec that the funds are released soon
so that they may not be put to this difficulty
of taking overdrafts from the Reserve Bank,
which is aot of their making ?

SHRI YESHWANTRAO CHAVAN : The
States have their own difficulties. I do not want
to be unsympathetic towards them, but the
whole problem arises out of three things as I
see it. Firstly, they are not making the pro-
mised effort for ratsing their own resources.
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SHRI K. MANOHARAN:
wrong. They are sincerely trying,

You are

SHRI YESHWANTRAO CHAVAN: 1
am always wrong, you are always right. That
is the difficulty, I am not discussing any
particular State and 1 am not taking a
high-brow position. I want to be sympathetic
and understanding about the States’ problems
because ultimately the States’ problems are
our problems. But I wish the States also
realise that our problems are their problems.
It is only in that spirit that we can go ahead.

These are the three ways in which to face
the difficulties. Firstly, necessary efforts to
raise their own resources according to the
Plan which they agree 1o while discussing the
outfay of the Plan with the Planning Com-
misions. They make certain commitments which
are oot fulfilled. Secondly, they exceed on what
is agreed to outside the Plan. Thirdly, the
expenditure on non-Plan items goues on in-
creaging. On these some carc will have o be
taken. In order to find a way out, we had
made a provision of necarly Rs. 800 crores fou
special assistance for the Fourth Plan period.
You must have seen that in this year’s Budget
I have made a provision of Rs. 120 crores fur
special assistance.

The day before yesterday 1 had a detailed
discussion with the Governor of the Reserve
Bank and the Planning Minister as to how
to face this problem, because this problem is
getting more difficult not only for us but for the
States themsclves, Ultimately, the resources
of the Centre are not unlimited, For raising
resources I have to come here and listen tu
your criticism. The national resources arc
the same. Bo, we discussed this question and
we propose to have discussions with the States
individually about their difficulties and pro-
blems. We would like to advise them and
take some advice from them. This is the only
way in which we can go about it.

Agreement signed between the Manage-
ment and the Employees of Indian
Airlines

#875. SHRI NItHAR LASKAR :
SHRI RAMKANWAR :

Will the Minister of TOURISM AND
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CIVIL AVIATION be pleased to state :

(a) whether an agreement between tl}e
wanagement of Indian Airlines and the Air
Corporation Employees Union was signed
recently ¢

{b) ifso, the main features of the agree-
ment ; and

(¢) what would be the economic impact
of the said agreement on the Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAUISHI) :
(a) and (b). An agreement was signed on
the 2nd June, 1971 in full and final settlement
of the Union’s charter of demands covering
the majority of categories of workmen numbser-
ing about eight thousand. The agrren}cnt
which comes into effect from 1969-70 provides
for revision of certain scales of pay, increase
in emoluments subject to a minimum of
Rs. 60/ p.m., payment of transport allowance
varying fiom Rs. 30 toRs. 35, increase in
washing aliowance, flying allowance and meal
allowance with certain measures for improve-
ment in productivity and efficiency, etc.

(¢) The expenditure to the Corporation
consrquent on the agreement would be as

follows s
1969-70 e 107 lakhs
1970-71 112 ,,
1971.72 - 154 °,
1972.73 164 ,,

SHRI NIHAR LASKAR : It is really good
that sound steps have now bezn taken for im-
proving the industrial relations between the
employees and the management. I would like
toknow whether there is any guarantee now
that the public will have a safe journey and
will not besubjected to harassment by strikes etc.

DR. SAROJINI MAHISHI : All these
things do go to ensurc efficient service by the
Indian Airlines. This agreement will con-
tinue up to March, 1972. All these categories
of workers, from GradeIto Grade VI, have
given an assurance that they will be giving the
fullest cowoperation in discharge of their duties
to lhﬂ \igﬁm
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SHRI NIHAR LASKAR : This accord
involves some financial liability to the Cor-
poration. Was it because of this that the
fares were increased ? Could it not be met by
improving efficiency ?

DR. SAROJINI MAHISHI ;: This is one
of the factors leading to a rise in the air fare.
There are other factors also. The aircraft are
now required to take a circuitous route
between Calcutta and Agartala, and the time
taken has increased to 7§ hours. from 24
hours. The additional cost of insurance on
account of the additional risk of hijacking has
gone up to Rs. 1 crore, and it is costing
Rs. 3.7 crotes in all for the aircraft.

SHRI N, SREEKANTAN NAIR: MayI
know why the Government took about two
years to finalise the settlement ? Because of this
long declay there was a disruption of the
Bombay Avro-748 service. May I know whe-
ther that will continue as it used to be in the
past and whether the Government will see
that another scitlement is reached with the
employces 50 that there is no stoppage of these
flights ?

DR. SAROJINI MAHISHI : The demands
were submitted in May 1969 to the manage-
ment tricd to have some negotiations with the
unions. Negotiations were held in September-
October 1969 and also in the month of
January 1970. But no agreement could be
arrived at. Subsequently it was submitted to
conciliation and conciliation proceedings also
failed,

Subsequently it was submitted in November
1970 to NIT, National Industrial Tribunal
but talks werc going on outside the industrial
tribunal also between those categories of workers
and the management. Finally the management
could come to certain understanding on 2nd
June 1971 and the court approved of the same
thing.

Therefore no timne was wasted in this matter
and continuously negotiations were carried on.
At certain stages, negotiations and conciliation
could not be successful and hence time was
taken. Because the management also had got
certain productivity terms in addition to the
demands the workers had placed before the
management. The workers did not agree for
these productivity demands also earlier. There-
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fore they had to take a long time in coming to
a certain understanding.

The case of Avros in fact has nothing to do
with this particular thing. That was altogether
a different thing connected, according to the
pilots, with some defects in the engine parts..

(Interruptions)

SHRI A. P. SHARMA : The whole question
of the revision of the pay of the Central
Government employces has been referred to
the Pay Commission. May I know whether
this agreement and pay revision will be affected
by the Pay Commission or is it independent
of the recommendations of the pay Commission,
or it is subject to that ?

DR.SAROJINI MAHISHI : Since itis a
bilateral agreement it is independent of that.

SHRI BHAGWAT JHA AZAD: May I
know if there is any clause in the agreement
and as a result of that agreement Government
will have any inspection 1n its own department
on the working of the Indian Airlines, where
due to the intransigence of the big officers who
came for Rs. 1200 but are now drawing
Rs. 3,000 within two months the Indian Air-
lines had to incur a very heavy loss ? Will their
mismanagement be subject to scrutiny !....
{Bell rung) Mr. Speaker, what is thc meaning
of this bell. I shall be grateful if you say that
for future guidance. I do not want to bhe
disturbed like that, 1should not be treated
like a school boy. What is the mcaning of

this bell ?

MR. SPEAKER : I shalllet you know the
meaning of the bell. This is not a supple-
mentary question ; it is a suggestion.

SHRI BHAGWAT JHA AZAD: 1asked
whether there was any clause in the manage-
ment as a result of that...Let the hon.
Minister say yes or no. Where have I digressed
from the question ?

MR. SPEAKER : You are suggesting some-
thing.

SHR1 BHAGWAT JHA AZAD: No, Sir;
1 am asking whether there is any clause in the
agreement ; they can say yesor no ; I am not
making a suggestion. , . .(Mnterruptions.)
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MR. SPEAKER : I do not liks Members
to reactin this manner. This isa very bad

way~~putting a counter question to me,

SHRI BHAGWAT JHA AZAD: Ispesk
from personal inflormation and want to give
out to the House so that it can use it. There-
fore I am asking this question from the
Ministry.

MR. SPEAKER : I am bound by the rules
though your personal information is so welcome.

DR. SAROJINI MAHISHI ;: I am thankful
to the hon. Member for his additional personal
knowledge which he has brought to bear in
this matter, There is a clause in the agreement
it is supposed to be there, it is presumed to be
there, it is supposed to be implemented also.
There may be cases where lack of implementa-
tion of this particular clause might have created
certain disturbances but there is still that inspece
tion right from the lowest employees to the
highest employce; they are subject to thys
sort of inspectiva.

SHRI VARKEY GEORGE : May I know
whether the air services which were there
before the settlement will be resumed now,
after the dispute has been settled ?

MR, SPEAKER 1 Whether all the services
have been resumed or will be resumed.

DR. SAROJINI MAHISHI: All the
services have been resumed except one or two
which are going to be resumed by the 10th of
July.—{Interruption)

Seversl Hon, Members rose—

DR, SAROJINI MATIISHI : Let me com-
plete my sentence.

MR. SPEAKER : Order, order,

DR. SAROJINI MAHISHI: All the Servi-
ces bave been resumed-—{fulerruption)

Several Hon, Mcmbers roqe~

MR. S8PEAKER : No disturbances in the
House please.

DR. SAROJINI MAHISHI: I hope the
hon. Members will bear with rae,

SHRI N. SREEKANTAN NAIR: In
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Kerala, out of the five services to Cochin, there
is only one now.

SHRI A, P. SHARMA : All the services
have been resumed except Patna.

DR. SAROJINI MAHISHI : Almost all
the services on the trunk routes have been
resumed. On the other routes, bet een Delhi
and Kanpur, while it was thrice in a week,
it willnow be a daily service. The other
servites will also be there. (/nlerruption)

MR. SPEAKER : Why are you talking, all
of you, at one time? Let the hon. lady
Minister answer the question.

SHRI RAJA KULKARNI : May I know
whether, after the agrecment, the percentage
ratio of the wages bill to the total operation
cost has gone up or down? Notin terms of
rupees, but the percentage ratio.

DR. SAROJINI MAHISHI : The opera-
tion cost has gone up.

SHRI
ratio ?

RAJA KULKARNI: Percentage

DR. SAROJINI MAHISHI : Yes; the cost
of operation per air kmt was 1.50 ; now it has
gone up to 1.90 in 1970,

fagre &Y faeita agraen

*876. st TWTEAR WEW ;N
forer ¥t g gAY A gO F3A P

(%) ®n fagre wrow A W faef
HFE FT ATRAT TEAT TF @I & ;

(=) afz g, ar #1 TST G
59 EFE QL &g TR & Y W &7
w7 ¥ ot gEgmar A § 5 A

() afz gf, & =7 AIF TTFT
a1 wigfear & 7 |

THE MINISTER OF FINANCE (SHRI
YESHWANT RAQ CHAWAN): (a) to (c).
In the context of a request made by the Reserve
Bank of India to arrange the clearance of
their overdeaft by the end of June, 1971, the
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Government of Bihar had recently approached
the Central Governmentfor necessary assistance.
A ways and means advance was accordingly
given to the State Government on the 30th
June to clear theiroverdraft on that date. The
advance will be recovered within the current
financial year.

I think I gave all the information about this
entire question for all the States including
Bihar when T was answering the question last
time.

st AT W ¢ oERe WEieg,
fagreaga frggrgan vsw & salr s
feafr aad v & 1 feafa agi a% ogw
T fF g sdwfal #r avens
A ferrr AT & A 7@ A oA
9T & F F@ F A AR oA
frar 1 & a® wFwr wEar g fr fage
AYHTT FY A9 F 5w w1 qw aF
frrgafrarazamafl & & faer
HYHR AT 97 I AT & 9 A H7
¥IA9 FoA W 2 fF e IRy oSy
qE Ay & wf F7TIW T BT OATE F
afam ? v 7z @ AErE A Ty
ar  srqwr 7 Fgar § 7

SHRI YESHWANT RAO CHAVAN : I

answered this question. Sometimes, certainly
they raise the question of asistance, etc.
When cases of natural calamities, etc., come in,
we do consider them and we do send central
teams and wegive them centralgrantsand Joans
and so forth. As faras the complete relief of debt
is concerned—(Interruption)—it is not merely
writing off the interest on the loan. Repayment
of loans means the principal and interest. But
at the present moment Government is not
thinking in those terms.

st qEmaATR et o FqT eI
frft w A & wemg o fauam F@
1 dae ¢ 5 fom qoqi o aifus
feafy qUa & 37 wsql B M W
¥ 389 o1 AT XY § 99¥ q@ Ry §
q9 G TG W afs Iy ag
yqu usr A fegfa & @ aF aite
d¥e &1 g fawrer @& ?
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SHRI YESHWANT RAO CHAVAN: It
is s general question. I discussed it only the
day befort yesterday-—this entire question of
the States finances, particularly arising out of
the overdralt position. Really speaking, we
have very intimate and sympathetic discussions
with the States. So, we have decided to invite
the State officials in the first instance, so that
we can go into the details ofthe problem.
Then, later on, we propose to invite, if neces-
sary, the Chief Ministexs or the Finance Minis-
ters of the States concerned and to go into the
problems and see how to tackle them, That is
the only way in which we can meet the
situations. That process will start after the
budget sestion s over.

aht am ¥ afew =m s @ awdl
w fadm wewaat

*877. ot wrea fag wtgw : # faw
oy 7z Tad # FO w4 5

(%) drom smr & frewet &
gy e few Tsdl &1 ow gAY
aa yafes & ;

(@) Far 9 awe # ued & fag
fafrg agraar & &7 ¥ Iuereq 175
¢ 10 &Y R ®7 HA IO TS
¥ & faafe frar amgar ; o)

(W) w5 wsg | frany ofw
fadw agrmar frar &Y & ?

THE MINISTER OF FINANCE :SHRI
YESHWANT RAO CHAVAN): (a) to (c).
According to the preliminary assessment made
by the Planning Commission last year, seven
States, viz. Assam, more Jammu & Kashmir,
Kerala, Mcghalaya, Mysore, Orissa and Raje
asthan were expected to have inescapable gaps
in their fesources during the current financial
year. Government have agreed in principle to
provide special accommodation (by way of
loans) to these States out of the provision of
Rs. 120 crores made in the Central Budget of
1971-72 for this purpose. The exact amounts
which may have to be given to individual
States have not yet been finalised.

JUTY 2, 1971

Oral Answers 16

wit wirea g shtger : srsat wET, 9%
Y 175 w0F &1 e faar mar & wr
7y fre¥ faw ol & Rewifodt @
e @ faafa frar mr g ?
FET O ITFT AT A F 7

SHRI YESHWANT RAO GHAVAN : This
whole problem arose because when the deci-
sions about centrat assistance and other matters
were taken, the Finance Commission’s repott was
not available, After the Finance Commission's
report was made available~they certainly went
into the special problems of some States—it
was decided that in the case of some States,
special assistance was necessary. Therefore, a
scheme for payment of nearly Rs. 800
crores in the fourth plan was arranged
for some States, In the fint year,
some amount was given. In the second year,
Rs. 175 crores was given, As a matter of fact,
this ultimately rose to nearly Rs. 198 crores.
This year we have made provision for Rs. 120
crores to be given to the 7 States T mentioned.

oft wrew g W : A fawr wevae
A frwifrd Y § 37 o I A AW
FTIX 97 90w fwar sramr @ wnife-
aft e Ay wer wdW, fame Ak
AT g7 A U N g e ¥ §
I IX A X ¥ afwr wwofe 3
9T e fa=mre w4 ?

SHRI YESHWANT RAC CHAVAN:
These are some of the suggestions. I have
given the present basis of the decision and I
have indicated what we propose to do in the
present budget. About the other States,

naturally it depends on my discussions with
them.

SHRI K. SURYANARAYANA : May |
know whether the Andhra Pradesh Govern-
ment have requested for any special assistance
to implement their schemes, particularly
schemes which are essential to step up ow
food production ?

SHRI YESHWANT RAO CHAVAN:
Naturally, Andhra Pradesh Government presscs
for their essentinl demands ; there is nothing
wrong about it, It i a question of finding
money for our essential demands here abo.
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o wey qida: sqsqw AT, IAT
s A am @ gy wdw wv g
AT QY AW ¥ fogw gw @ A AR
arelt ¥ dreAr ¥ Aty oEgr wo dar
¥y a1 @ § sudt g ww ¥ gl
= wrw oo st g ? afk gAY
fareraT waT ga% fag war war § ?

SHRI YESHWANT RAO CHAVAN: Of
course, the problems of eastern UP are more
important and that is why more and more
attention is being given to it. But certainly that
bas to be done through the central assistance
and by having a proper plan. Priority to the
problems of eastern UP will have to be given
by the UP Government and we will have
to see that they do it. That isall I can say
now.

SHRI T. BALAKRISHNIAH : Is there
any proposal to give special financial assistance
to Andhra Pradesh to improve the Rayalasee-
ma districts, which arc subject to frequent
drought and famine ?

SIRI YESHWANT RAO CHAVAN: So
far as famines and natural calamitics are con-
cerned, wherever they occur a Central team is
«ent which makes a report and on the basis of
that report we give assistance. I know the
problems of Rayalascema are important, So
also the problems of Telengana. I am sure the
Andhra Government is looking into that.

Inclusion of two Ports of Gujarat for

development as Major Ports

*879. SHRI JADEJA : Will the Minister

of SHIPPING ANDI) TRANSPORT be pleased
to state :

(a) whether a memorandum was submitted
to Government by the Nawanagar Chamber
of Cotmerce sometime ago to include two

ports of Gujarat for development as Major
Ports ;

_ (b) whether a sub commuttee of Interna-
"tonal experts has certified the port of Sikka as
a natural port ; and

(¢) what are the obstacles before Govern-

Inent to include two ports of Gujarat for deve-
lopment as Major Ports ?

ASADHA 11, 1893 (S4K4)

Oral Answers 18

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) No,
Sir.

(b) Government are not aware of the find-
ings of such a body.

{c) Gujarat has already a major Portin
Kandla. The development of a second major
Port which involves heavy capital outlay can
be considered only if the traffic projections and
the overall economics of such development
justify the investment.

SHRI JADEJA: May I know from the
hon. Minister whether the Bedi group of ports
in Jamnagar handle more than 65 per cent
of the traffic in Gujarat arca and still only 35
per cent of the amount speat in ports
in Gujarat are diverted to Bedi group of
ports? If Government is not keen to develop
this port, would the government allow a port
trust to be formed in this port ?

SHRI RAJ] BAHADUR : I think the hon.
Member is aware of the constitutional position.
So far as major ports are concerned, they are
the responsibility of the Central Government.
Intermediate and minor ports come within
the purview of the State Government. But we
do assist them in the development of ports by
way of loans.

SHRI JADEJA : The hon, Minister has
stated just now that the major ports are the
responsibility of the Central Government and
intermediate and minor ports that of the States,
Now even though 65 per cent of the trade is
handled by Bedi group of ports, still they are
not being developed. Would they be allowed
a port trust ?

SHRI RAJ BAHADUR : It is a matter for
the State Governmeat. We shall certainly be
agreeable to give agsistance in case the teaffic
potential and traffic obtaining warrant that
conclusion.

Fixation of pay of Govermment Em-
ployees on their Permanent Absorption
in Public Undertaking'

* 880. SHRI RAMSHEKHAR PRASAD
SINGH : Will the Mimster of FINANCE be
pleased to state :
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{8) whether imstructions were imued by
Goveroment  regarding  fixation of pay of
Government servants in Public Undertakings
consequent upon their absorption in Public
Undertakings and ifso, what were those ins-
tructions ; and

{(b) whether the above orders were later on
withdrawn and il so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). A statement is laid
on the Table of the House

Statement

(a)and (b). Government’s present policy
with regard to the absorption of deputationists
from the Government services in Public Enter-
prises has been finalised, pursuant to the recom-
mendations ‘of the Administrative Reforms
Commission in their Report on ‘‘Public Sector
Undertakings”. As regards the pay on absorp-
tion of the deputationists in a public enterprise,
Government’s policy has been that this has to
be mutually negotiated between the individual
and the Public Enterprises concerned, With
regard to top posts also, it has been decided
that the salary ccilings for the relevant post
can be relaxed in individual cases, according
to merit, Necessary introductions to this effect
had also been issued.

Certain  general orders were issued in
January, 1970, prescribing a set formula for
fixation of pay of Goverament officers on their
absorption in ex-cadre posts in quasi-govern-
ment organisations, autonomous bodies, etc.
It was mentionedin these orders that the same
will also be applied to absorption in Public
Enterprises. But most of the Public Enterpri.
ses are companies registered under the Indian
Companies Act. Having regard to this, and
also the Government's policy, with regard to
absorptions in Public Enterprises, crystallized
following ARC's recommendations, the matter
had to be re-examined, inso far ss Public
Enterprites’ are concerned, and the general
orders isued in January, 1970, had to be
modified. The amending orders were imaed
in Mareh, 1(71.

ft ey wem fog: awow
wEYey, ez ¥ g ofere fear war
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fie o), 1970 Hgw dgrm W
€ qr, #fer waF g oArd AR ¥
T oot qive fear mar . § gy
AT Aigar g fr g § o e
g Fraf sfhramgog ox LA §
wq} faure a@ foar aar, QS
raggTar o8 f 39 e oA §
fex S fiear war, O degawew § T
HaNZ 41, ¥ KT @ fgawa Ff, oy
qge Fwar ¥ & fear war, feT A
# Ars § g fqur mar ?

SHRI K, R. GANESH : The Government
order was issued with regard to officers
working in autonomous bodies and suchlike
organisations fixing their pay and other conce-
ssions when they opt to be absorbed in these
organisations. This order was made applica-
ble also to the public enterprises when this
order was issued in January 1970. Later on
when the whole problem of personnel of the
public undertaking was considered in the
context of the decisions on the report of Ad-
ministrative Reforms Commission, Out of
these considerations it merged that since the
public undertakings are to have their own
managerial cadre and since officers working
therc have to opt by a specific time, certain
incentives would continue to be necessary for
those officers who will opt permanently for this
and as a result of this the amending orders
relating to them were issued in March 1971,

st R s fog o osw
g, 8 g ar fr ag HaE age-
areew §, Forl qgelt sl # e
o, AfE arg ¥ ard  ager fagr o ?

U FE—HGT JAT A qaTAT ]
fir wefafifer foamt o &
AT 9T 3% gar< fear war « § s
g § s gefufadfer fomed s
# feid w7 anf, wrrd & qgw At
a1 S ¥ e wf ? awe agd Ard
off &t ot gy I www faare wf A
fieay aar ?
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SHRI R. K. GANESH: The Administra-
tive Reforms Commission did not lay down
the service condition of the officers who were
to be permanently observed in the public
sector undertakings. These had to be fixed by
the Government. The main rationale of the
second order is that there are number of officers
who are working in public sector undertakings,
the Government having decided that these
officers if they want to continue in the public
sector undertakings and were found suitable
then they should be permanently absorbed and
they should give option upto a particular point
OrﬁmC'

The second point is every public sector
undertaking have their own scalc of pay and
service conditions of one public sector under-
taking differ from the service conditions of
another public sector undertaking. So, the
modified order could not be applied because
if these officers opt for permanent absorpticn
in public sector undertakings then that must
be on the basis of negotiating their own service
conditions because they are leaving a secure
job and opting for the public sector under-
taking.

ft Tdvere o fag : 3T F AR
aga @ afewrs quec-dfee §, @@ fg
Tfrea Y ot & | & o AR §
fr 77 ofeas Teomgw & fag mee-
qIgES AR A GG F AT A
frara § ?

avqu wEYEE : ATH S T 9E
TREE

ot v ey Ty aw @ 09
& %7 §, wd FafreeT wrgy 9 A
Tigary &1

st vuwwr fowg © ¥ WAAE
o N w7 T SN gEET A
A e g, oy qreqe WA g &
3 e ¥ oty oo & il foeT
0 QFar 8, gAe ¥aT fr T gy !
afk aff qar d ot wEd Ak § e
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AR WA : FAEET ST Hforg

Report of Enquiry Commission on
N. F. C. Organisation

*g81. SHRI SAT PAL KAPUR : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleaged to state ¢

(a) whether a2 one-man Enquiry Commis-
sion was appointed to go into various allega-
tions pertaining to the National Fitness Corps
Organization ;

(b} whether the Comunission submitted ita
report long back ;

(c) if s0, whether a copy of the report would
be laid on the Table of the House ; and

(d) the action taken by Government on the
said report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K.S. RAMA-
SWAMY) : (a) Yes, Sir.

(b} The Commission submitted its report
on 24th February, 1971.

(c) and (d). The recommendations made
in the Repott are under examination. A sum-~
mary of recommendations made and the
Government’s decisions thercon will be sup-
plicd to the Lok Sabha Secretariat.

ot waTe WY W7 g i § fR
FHoT-A-FHIGT A A A § THIEATES &
faq fepdwe fipar o, o av AgFA ¥
xg % W T W Al faar g 7

SHRIK.S. RAMASWAMY : The Govern-

ment is examining the report of the Commis-
sion and a decision will be taken in the matter,

off e wye: 4 R R W §
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wig 3§ oawn fond ¥ & §, e
Az ¥ s o 99 o) fediow gt
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SHRI K. S. RAMASWAMY : The exami-~
nation will be over very soon and we will make
available the decision to the Secretariat very
soon. With regard to the question of transfers
being made to the States some representation
has been made by the employees’ association
to the Government and they are being negotia~
ted upon.

SHRI S. M. BANERJEE : There are 7,000
instructors and under the decentralisation
scheme they were to go to the Statc Govern-
ments, Most of the State Governments have
refused to take them, When we are confronted
with aggressive designs both from Pakistan and
China and there are 7,000 militarily trained
persons, would Government uy to keep this
orgamisation under the Centre instead of
decentralising it ; if so, what is the reaction of
the Government ?

SHRI K.S. RAMASWAMY : These em-
ployees are already working in the States. It
was decided to decentralise this organisation
and get them absorbed in the States, This
decision is in the process of implementation.
Meanwhile, a represcntation containing certain
demands has been received and that is being
examined.

SHRI S. M. BANERJEE : Most of the
State Governments have refused to take

them.

SHRI K.5. RAMASWAMY : Some State
Governments have accepted to take them ;
some others have not yet replied.
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Policy for Pricing and Subsidy on Ships
built by the Hindustan Shipyard, Visakhs-
patnam

*g82. SHRIMATI BIBHA GHOSH:
Will the Minister of SHIPPING AND TRANS-
PORT be pleased to state the policy evolved
for pricing and subsidy on ships built by the
Hindustan Shipyard at Visakhapatnam ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : Hitherto, ships built at the
Hindustan Shipyard Ltd., Visakhapatnam
have been made available to Indian ship-
owners at international parity prices. But as
the cost of construction in the Hindustan Ship-
yard has been higher than the sale price, the
difference between the two has so far been
paid by Government to the Shipyard in the
form of subsidy. However, a fresh policy for
pricing and subsidy on ships is under consi-
deration and a final decision in this regard is
expected to be reached shortly.

SHRIMATI BIBHA GHOSH: I would
like to know from the Minister whether it is a
fact that the capital base of the Hindustan
Shipyard has been unduly inflated due to the
policy of Government and whether the colla-
boration agreements with the foreign countries
to make components have also led to the in-
crease in the cost or price of the ships.

SHRI OM MEHTA : Yes, Sir; the prices
of components have increased and this also
bas led to the increase in the price.

SHRIMATI BIBHA GHOSH: I would
like to know whether it is also a fact that the
inflationary policies of the Government and
the increasing prices made the indigenous pro-
duction, that is being used in the shipyard,
more costly escalating the prices of the ships.

THE MINISTER-OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAj BAHADUR): I aw
afraid, I cannot agree with the hon. Member,
because there is no question of inflationary
policies at all, The policies are very well co
sidered policies. So far sz the shipbuilding
industry is concerned, I think, the hon. Mem-
ber should realise that the cost of shipbuilding
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has been mounting up in recent years not only
in the case of our shipyard but in the case of
shipyards all over the world.

st gH W WG : HSTW AZLT,
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A
Loan to Tamil Nadu by World Bank
*884, SHRI MOHAMMAD ISMAIL:
Will the Mibibter of FINANCE be pleased to

state ;

(a) whether an agrecmnent has been signed
recently between the World Bank and the
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Government of India about the loans to be
given to Tamil Nadu Government ; and

{(b) if so, the main features thereof ?

THE MINISTER OF FINANCE (SHRI

YESHWANT RAO CHAVAN): (a) The
Government of India signed an Agreement on

the 11th June, 1971 with the International
Development Aassociation, an affiliate of the
World Bank, for a credit of § 35 million
(Rs. 26.25 crores) for the Tamil Nadu Agri-
cultural Credit Project.

{b) The main features of the Agrecement
are contained in the statement laid on the
Table of the Sabha.

Statement
Tamil Nadu Agricultural Credit Projoct

The I. D. A. Credit of § 35 million is inten-
ded to assist the implementation of the Tamil
Nadu Agricultural Credit Project, which con-
sists of :

(a) A two and half year programme to
finance investments in minor irrigation, land
levelling, land drainage and improvement and
farm mechanisation (including procurement
of about 1500 tractors) for Beneficiaries through
Primary Land Development Banks and parti-
cipating Commercial Banks, which loans will
be refinanced by the Agricultural Refinance

Corporation.
(b) The provision of spare parts for tractors,

(c) The provision of well-drilling equipment
and earth-moving machinery.

(d) Consultancy arrangements for State
Ground Water Directorate.

2. Out of the credit amount of § 35 million,
asum of § 24.8 million (Rs. 18.6 crores) will
be given as a certain percentage of the rupee
expenditure, incurred on loans for minor irri
gation, land levelling and drainage. The
remaining amount of § 10.2 million (Rs. 7.65
crores) will be utilised towards payment of the
foreign exchange cost of imported tractors and
their spares, well drilling equipment and earth-
moving machinery, and consultancy services.

3. The L. D. A. Credit is repayable in 50

?
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yean including a geace period of 10 years with
only & service charge of three-fourth of one per
cent per annum on the principal amount out-
standing from time to time,
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SHRI K. SURYANARAYANA : The state-
ment made by the han. Minister says :

" “The I. D. A. Credit is repayable in 50
years including a grace period of 10 years
with only a service charge of three-fourth of
one per cent per annum on the principal
amount outstanding from time to time."”

I would like to know whether it is to be paid
in any foreign exchange or in rupecs by the
Government.

SHRI YESHWANTRAO CHAVAN: I
think, it will have to be paid in foreign exch-
ange as well, If the hon, Member looks at
para 2 of the statement, it says :

“Out of the credit amount of § 35
million, a sum of § 24.8 million will be
given as a certain percentage of the rupes
expcndimre. u-p"

Ifhe goes through that particular paragraph,
it will be clear to him.
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SHRI YESHWANTRAO CHAVAN: 1
certainly share the view that one must natural-
ly go on reviewing the position constantly.
One cannot keep one’s mind closed. So
far the World Bapk projects were parti-
cularly related to non-agricultural sector.
We have persuaded them to look into the
agricultural sector now. They are taking in»
terest in certain agricultural projects. In the
case of Andhra Pradesh, for example, we are
trying to get loan for Pochampad project, In
view of our new policy, naturally, one will
have to be constantly vigilant and review the
position from time to time.

SHRI K. D. MALAVIYA : Why should
not the initiative be left to the Central Govern.
ment?

SHRI YESHWANTRAO CHAVAN: I
think, the initiative is with the Central Govern-
ment. It is not that something is imposed by
anybody onus. It is on our own initiative.
Even if the State Government shows interest,
they prepare the project and then we approve
it. Then alone the things are taken up. Itis
not that somebody has imposed certain schemes
on us,

IAT AWM FER 1A T W afe-
dremret & fad w@ gEn v & Wy
# sgwfe @ wiv
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THE MINISTER OF FINANCE (SHRI
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YESHWANTRAO CHAVAN): (a) to (c).
The borrowing programme of Uttar Pradesh
Government, ss also of other State Govern-
ments, is under comsideration of the Reserve
Bank in consultation with the State Govern-
ments concerned and the Government of India.
The details of borrowing pogrammes .of the
States will, as usual, be announced by the
State Governments and the Reserve Bank near
the time of floatation.
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SHRI YESHWANTRAO CHAVAN:
Normally I don’t deal with the Jotteries.

MR. SPEAKER : The Question Hour is
over now,

We take up the Short Notice Question of
DR. V. K, R, Varadaraja Rao,
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SHORT NOTICE QUESTION

Setting up of Hospet Steel Plant

S.N.Q:4 DR.V. K. R. VARADARAJA
RAO: Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether foundation stones have been
formally laid and work already started on the
construction of Steel Plants in Visakhapatnam
and Salem ;

(b} when similar action is proposed to be
taken regarding setting up of Hospet Steel
Plant in Bellary District ; and

(c) the steps centemplated to be taken by
way of advance action for training local people
and giving them employment opportunities
both in the construction as well as in the
operation of the proposed Steel Plant ?

THE MINISTER OF STEEL AND
MINES (SHR1 MOHAN KUMARAMANGA-
LAM): (a) and (b). The work on Salem and
Visakhapatnam Stcel Projects has been for-
mally inaugurated, The work on Hospet Pro-
Jject will be formally inaugurated after the
current monsoon season.

Parallel work on all the new Steel Projects
at Salem, Hospet and Vizag is in progress.
There has been no delay in relation to taking
preliminary steps at the Hospet Steel Plant
site,

(c) No difficulty is anticipated in the re.
cruitment of personnel during the construction
stage and preference will be given to the local
people, in accordance with the policy of
Government on this subject.

Suitable training programmes will be orga-
nised in due course to meet the requirements
of personnel during the operation and mainten-
ance stage.

DR. V. K. R. VARADARAJA RAO: I
must thank the hon. Minister as far asthe
reply to parts (a) and (L) of my question is
concerned. The people of Bellary are anxious
that just as the Salem and the Vizag steel
plants have been inaugurated and their foun-
dation stunes laid by the Prime Minister, they
hope that the Prime Minister would also be
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good enough to lay the foundation atone of
the Hospet Steel plant and I hope the Minise
ter will be able to give us an assurance when
we make a request in that regard.

When we come to the third part of my
question; I feel rather disappointed because,
to be frank, we did not except that the Minis.
ter would give me what I would call, a rou.
tinc answer. Sir, great expectations have been
roused. ,

MR, SPEAKER : Pleas¢ ask your question.

DR. V. K. R, VARADARAJA RAO:
According to the Institute of Applied Man
Power Research, the Bhilai Steel Plant gave
employment to 32,317 persons of whom 25,000
were on the works, 2,000 on Administration
and 4059 on the Township. I won't give
similar figures for other stecl plants.

QUESTION NO. 1 : whether any estimate
has been made by the Ministry of the employ-
ment potential of the Hospet stee! plant and if
80, what 13 the estimated number of people who
will get employment and much more impor-
tant, what is the estimated break-down of
employment potential by statistics because
people are anxiously looking forward to know-
ing what they would get out of this steel plant.

QUESTION NO. 2,.
MR. SPEAKER : You can do it Jater on.

DR. V. K. R. VARADARAJA RAO:
This is my first question, Sir. Every member
is asking a series of questions....

SHRI PILOO MODY: You may say
“(a), (b), ()"

DR. V. K. R. VARADARAJA RAO:
I am grateful to the hon. Member for guiding
me.

MR, SPEAKER: They must be inter-
linked—(a), (b), (c).

DR. V. K, R. VARADARAJA RAO:
(b) From what litde study I have made of the
employment patternin the Bellary Steel Plant—
1 bave had the occasion to see the study which
has been made by a team sent by the Andhra
University about the employment pattern in
the stee! plant in Bellary—1 find that the stafl
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employed are engineers, diploma-holders,
people with qualifications from industrial
training institutes, ordinary matriculates,
skilled people and unskilled people. All of them
require different kinds of training. Ithought
that instead of saying that suitable training
measures would be taken, the hon. Minister, be-
cause he knows the amount of time that it takes,
would tell us what his Ministry is doing in
regard to advance action for settng up a train-
ing institute. As he knows, in Bhilai there is a
training institute already. In Jamshedpur
there is a training institute in the private
sector, and it is a first class training institute.
So far as Bellary is concerned, we do not have
any engineering college there. Would the hon.
Minister think of establishing an engineering col-
lege in Bellary with suitable courses and training
programmes appropriately tailored to the
requirements of the Hospet steel plant so that
the local people and the people in the neigh-
houring areas get the opportunity ?. .

MR. SPEAKER : Thisis an innocent way
of asking a supplementary question. Let the
hon. Member kindly ask a straight question
now,

DR. V. K. R. VARADARAJA RAO:
Sir, you must be a little patient with a new
Member, as far as this part is concerned. I am
playing the rolc of a representative of the

people,

MR. SPEAKER : I treat both Shri Bhag-
wat Jha Azad and Dr. V. K. R. Varadaraja
Rao as new Members.

SHRI BHAGWAT JHA AZAD : I am not
a Member. I have gone from this side to the
Treasury Benches and from there I have come
back again as a Member. But my hon. friend
bas only been there as a Minister and it is only
vow that he has come to our side.

MR, SPEAKER: So, he is the only new
Member,

DR. V.K.R. VARADARAJA RAO: I
would like to ask the hon. Minister whether
his Ministry is thinking of establishing, in con-
’I:llhtion with the authoritics concerned, an en-
Sineering college in Bellary with courses and
Uaining programme appropriately tailared to
the requirementy of the steel plants, Would he
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also consider reorienting the existing courses
in the polytechnic and the industrial training
institute that are already there in Bellary.?
Then, I would also like to know this. Thiais
part (d) of my question, and this is about the
construction. .

MR. SPEAKER : When the hon. Member
was a Minister, he was protesting against such
type of volleys of questions.

DR. V. K. R, VARADARAJA RAO: If
one were to remember all of one’s past history,
I do not know. .. .

SHRI MOHAN KUMARAMANGALAM ;
I do not protest.

DR. V. K. R, VARADARAJA RAO : 1
shall ask part (d) of my question and then I
shall wait for my second question,

Is the hon. Minister aware that the previous
Education Minister had initiated a joint inten=
sive educational development project in Bellary
district, whichis now in operation, with the
specific purpose of linking up education with
economic development ? 1t is very important,
the whole question of the steel plant, ancillary
industries, training programmes, man-power,
employment and so on all have to be linked up
with this educational project. So, I would like
to know whether the Minister is aware of this
project and what steps he is taking in conjunce
tion with the Education Ministry to see to it that
there is proper dovetailing between the inten-
sive educational development project and the
man-power planning and training Programmes
for the Hospet steel plant,

SHRI MOHAN KUMARAMANGALAM ;
Four guestions have been asked during the
last five minutes. The first is in regard to the
categorywise requirement of personnel, and
he has asked whether we have made ADY assens-
ment till now, The assessment is being made
by the consultants, the Central Engineering
Design Burcau and they will be able to give
us the figures in their feasibility report which
I expect in November, 1971,

Secondly, regarding the question of estab
lishing a training institute or engineering college
in Bellary, particularly for training persons who
bave specialised skills needed for a steel plant,
this matter would be taken up sfter we have
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got the feasibility report, because according to
our understanding there is yet some consider-
able time before we shall need all those persons
to come to work.

Regarding the construction programme, the
initial steps arc being taken, but naturally they
are ofa very preliminary character, because
until the feasibility report is made available,
we cannot proceed further in the matter.

Then, finally regarding the excellent proposal
of the previous Education Minister—naturally,
it must be excellent, considering that it came
from my hon. friend himself—I can assure him
that I have read the correspondence, because
the officers naturally anticipated that I should
read tbe correspondence and so on—and I
have read it—between himself when he was
occupying that cxalted position, and my pre-
decessor, Shri B. R, Bhagat, and the steps that
he wanted should be taken arc being taken.
The officer whom he deputed is on the job,
and I think that he is aware of the rest, and I

need not tell him.

MR. SPEAKER : So far as the second,
third or the fourth question is concerned, bon.
Members should wait for their next turn. But
1 find that the rule of permitting two questions
is being exploited, and hon. Members arc
asking four or five questions in one turn.
think that we shall have to amend the rules.

DR.V. K. R. VARADARAJARAO : Itis
nice to be disciplined after having disciplined
others for about 35 years. [am grateful to
you, Sir, for this.

The only question that I wanted to ask the
hon. Minister was this. Since he has referred
to the considerable amount of time that will be
taken, 1 would like to ask him whether he has
made some kind of preliminary study of the
time-pattern involved, when the plant is expece
ted to be started, when it will be commissioned
how long it will take to train the people, in
what way he will see that maximum powsible
opportuuitiec are being given to the local
people. Tam not being parochial when I ask
this question. | want this thing to be done
not oply for the steel plant in  Bellary but also
for the steel plaat at Visakbapatoam or the
steel plant in Salem.

SHRI MOHAN KUMARAMANGALAM !
8o [ar as the question of having time-bound
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targets at different stages ia concerned, I think
the hon. Member will appreciate that it is
dufficult to fix time-bound stages until the feasi-
bility report has been brought out. It is
dangerous to make promises here without
actually bringing them down to earth. There-
fore, what we are trying to do is not to make
wild promiscs but to keep ourselves to definite
statements based on accurate and concrete
studies. Therefore, I would request the hon,
Member to appreciate that not ouly in relation
to Hospet but also in relation to Visakhapatnam
and in relation to Salem, we have put certain
broad targets, namely that by some time like
1978-79, we should be able to bring these
plants into operation, 2 million tonnes for
Visakhapatnam, 2 million tonnes for Fospet,—
both are mild steel plants—and 250,000 tonnes
so far as Salem is concerned because it is an
alloy steel plant, which has certain specialised
equipment and products also are of a certain
specialised character. So, I can only assure
the hon. Member that it is our intention to
keep to that target. Asregards how the steps
are going to be taken between November, 1971
when the feasibility report will be in our hands
and the actual production of mild steel in
1978-79, I think that it is better that I do not
make any commitments but I will come before
this House after the feasibility report has been
examined and we have taken decisions irn
relation to it.

SHRI S. M. KRISHNA : Have the Govern-
ment of Mysore fulfilled their part of the
obligation, namely that of acquiring land, and
if so, could we have anidea of the extent of
land that has been acquired by them for the
Hospet steel plant, and bave the Government
also finalised the spot or the site where the
proposed steel plant is going to be set up in
Myrore ?

SHRI MOHAN KUMARAMANGALAM :
1 would request the hon. Member to put a
separate question about the exact extent of
land acquired and I shall give him the infor-
mation available to me. So far as the question
of sitejs concerncd, after some congiderable
debete and discussion, the site of the steel plané
has been fixed, and as has been mentioned in
the ‘apawer to the main question, we hope ©
have the insuguration soon after the monsoon
is aver,
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SHRI MURASOLI MARAN: Iam sorry
to say that while the former Minister Dr.
V. K.R.V. Rao had a national outlook, we
find that Mr. Varadaraja Rao, the present
Member is very parochial and gerrymandering
in thesense that he wants an engineering
coliegefor recruiting personnel for Bellary alone.
While there are thousands of uncmployed
engincers, what necessitates the setting up of
an engineering college in Bellary alone ?

SHRI MOHAN KUMARAMANGALAM :
The hon. Member will have appreciated that
I have made it clear that no decision has been
taken as yet on starting it, thatis, on whether
itis necessary to start a new college in Bellary
atall, But I think the hon. Member also
knows that there is a regional engineering
college in Salem also. So, so far as Salem is
concerned, I think that job is done already.

WRITTEN ANSWERS TO QUESTIONS

Expenditure Incurred on Hangar
Complex at Bombay

*873. SHRI M. M. HASHIM : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state 2

{a) whether the hangar complex at Bombay
has been completed ;

{b) if s, the expenditure incurred thereon ;
and

(c) the number of aircrafts to be accommo-

dated in the hangar ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) The hangar complexes of Air India and
Indian Airlines under construction at Bambay
Airport are expected to be ready by Decem-
ber 1971,

(b) The cost of the Air India hangar com-
Plex is estimated at Rs, 153.8 lakhs while that
of the Indian Airlines complex (excluding the
cost of adjoining apron and connecting taxi-
tracks) at Rs, 124 lakh,

(c) The AirIndia hangar will besbls to
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accommodate one Bocing 747 at a time. The
Indian Airlines hangar will be able to accom-
modate up to 10 aircraft of all types including
a few Caravelles, even.

Increased Assistance from France
through Aid India Cousortium

*878. SHRI S. M. KRISHNA s

SHRI DEVINDER
GARCHA :

SINGH

Will the Minister of FINANCE be pleased
to state :

(a) whether France has agreed to raise ita
share of aid to India through the Aid India
Consortium ;

(b) if so, whether France was the only
member of the Consortium which had indica-
ted an increase in the share of aid this year;
and

{c) whatis the extent of increase in aid
offered by France to India ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
Yes, Sir. Increase in aid by France to India
for 1971-72 amounts to Rs. 2.70 crores (FF 20
million) as compared to the level of her aid
for 1970-71,

Apart from France, Canada, Japan, the
Netherlands, Norway, UK, USA, and the
International Development Association have
indicated increased assistance to India for the
year 1971.72 as compared to the year 1970-7],
The indications of aid by members of the Aid
India Consortium are, however, tentative and
are subject to necessary approvals by respec.
tive Governments. The increased aid by the
International Development Association is
subject to timely replenishment of its resources
by Member Countries.

Taxation Commission

*883, SHRI RAMCHANDRAN KADAN.
NAPPALLI : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have comsidered
any proposal to have a Taxation Commission
in the country ; and
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{b) if so, the decision taken in the matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) ¢ (a) and (b).
There is at present no such proposal under the
consideration of Government.

Installation of Metal Detectors at Palam
and other Airports

*386. SHRI B. S. BHAURA: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government are installing
meta) detectors at Palam and some other air.
ports as part of anti-hijack measures ;

(b) whether the present method of search~
ing the passengers before they board the air-
craft would continue after this new-device 1s
installed ; and

(¢) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :

(a) Yes, Sir.
(b) Yes, Sir.

(c) Metal detectors are essentially electro-
nic devices which assist in quickly identifying
persons carrying metallic iteins but cannot be
substituted for frisking or searching. In order
to ensure 1007, security check against carriage
of fire arms, explosives, etc. by passcngers,
the physical check is easential.

Lead Bank Scheme

+g87. SHRI INDRAJIT GUPTA: Wil
the Minister of FINANCE be pleased to state :

(a) what is the ‘Lead Bank’ Scheme ;

(b) how much money Government proposc
to spend on this scheme and where ; and

(c) the likely outcome of the scheme ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
Salient foatures of the Lead Bank Scheme were
explained in the course of the answer given in
reply to Unstarred Question No. 25¢1 on 18th
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June, 1971 . However, these are again indi.
cated briefly in a statement laid on the Table
of the House.

Statement

Under the ‘Lead Bank Scheme’ formu-
lated by the Reserve Bank in December, 1969,
all the public sector banks and a few banks in
the private sector have been allotted districts
in the country, mostly in a cluster or clusters,
in which they are expected to play the lead
role to bring about intensive development of
banking on a planned basis. The Scheme was
formulated in the wake of the recommenda-
tions of the Study Group of the National Credit
Council sct up in October, 1968 under the
Chairmanship of late Dr. D. R. Gadgil for
adoption of an ‘“arca approach” to develop-
ment

2, The hanks are expected to act as cataly-
tic agents to initiate and promote develop-
mental activity in the districts allotted to them
in collaboration with other financial institu-
tions and agencies. For this purpose, they are
first required to conduct quick and broad
surveys of the districts identifying centres
where bank offices could be establithed and
locating areas and sectors urgently in need of
bank services. The lead bank would have no
monopoly of banking service in a district and
the opening of few branches is expected to be
done by all banks acting in concert.

3. The responsibility of taking up the lead
role for development of banking under thr
Scheme is primarily that of the banks con-
cerned, There is no proposal for any expendi-
ture by the Government on the Scheme,

8trike Notice Served by Gujarat Port
and Dock Workers® Federation

*888. SHRI P. M. MEHTA: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

{a) whether Gujarat Port and Dock Workery'
Federation has served strike notice on Govern-
ment ;

(b) ifso, what are the main demands put
forward by the Federation ; and

(c) the steps taken by Government to avert
the strike 7
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THE MINISTER OF PARLIAMENTRAY
AFFAIRS, AND SHIPPING AND TRANS-

PORT (SHKI RAJ BAHADUR): (a)'No,.

8ir.
(b) and (c). Do not arise.

Tax Evasion by Birlas and others in
1969-70

*889. SHRI C. K. CHANDRAPPAN :
Will the Minister of FINANCE be pleased to
state :

(a) whether there was an allegation of tax
evasion against the Birlas in the year 1969-70 ;

{b) the names of other monopoly houses
against whom similar allegations were made ;
and

(c) the specification taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) During the year 1969-70
some allegations of tax evasion by asscasees
connectec] with Birlas have come to the notice
of the Income-tax Department.

(b) Allcgations of lax evasion are received
in respect of individuals, firms and companics
and not in respect of any group as such. Com-~
pilation of information in respect of various
individuals, firms and companies connected
with various groups mentioned in the Mono-
polies Commission Report will require consi-
derable time and labour. If information is
required in respect of any specific group the
same can be obtained and furnished,

(c) The specific allegations in tHe three
cases at (a) above are being investigated under
the supervision of the D, I. (Inv.). The investi-
gations are in progress,

Facilities for Passengers at Kanpur
Airport

*890. SHRI S.M. BANERJEE: Will the

Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the airport at Kanpur needs
tomplete restovation ;

(b) whether the present airport can hardly
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accommodate the pamengers ;

(¢) whether minimum facilities do not exist
for passengers there ; and

(d) if s0, the steps proposed to be taken by
Government to improve the facilities ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) and (b). The existing terminal building
built by Indian Airlines in 1964 at the Kanpur
(Ghakeri) acrodrome belonging to the Ministry
of Defence is inadequate for present day
requirements.

(c) Fans, lights and chairs and a toilet have
been provided.

(d) Provision has been made in the current
Five Year Plan of the Civil Aviation Depart-
ment for construction of a new passenger
lounge for 200 persons at the aerodrome,

Response for Group Gratuity-Cum-Life
Insurance Scheme

*891. SHRI §. R, DAMANI : Will the
Minister of FINANCE be pleased to state :

(a) the response that group gratuity-cum-
life insurance scheme has evoked so far and

how it differs from the traditional scheme ;

(b) the areas already covered or proposed
to be covered by it ; and

(c) the steps being taken to popularise this
scheme in all establishments employing organis.
ed manpower ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : () to (c).
The Group Gratuity-cum-Life Assurance
Scheme was introduced by the L. I. Q. inthe
year 1962 and as on 31st March, 1971, Group
Gratuity-cum-Life Assurance Scheme has been
introduced in 179 institutions, The Group
Gratuity-cum-Life Assurance Scheme is a
scheme of insurance designed for the purpose
of funding retirement gratuity and provision of
insurance protection to the employees in the
event of premature death, While the normal
gratuity benefit payable on death is related to
the actual service put in by the employee upto
the date of desth, L, I C's Group Gratuitys
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cum-Life Assurance Scheme enables employers
to provide not only gratuity on retirement but
also higher death benefit based on the anticipa-
ted total service of the employee upto the
retivement date and thereby provides an
clement of insurance protection even while in
active service.

The Group Gratuity-cum-Life Assurance
Scheme has beenintroduced in 179 commercial
industrial and other institutions both in the
private sector as also in public sector all over
the country. In particular the schemes are in
operation in large public sector institutions
like Gujarat State Road Transport Corporation,
Maharashtra State Road Transport Corpora-
tion, Mysore State Road Transport Corpora-
tion, Canara Bank, Bangalore Municipal
Corporation, Gujarat State Finance Corpora-
tion and Hindustan Antibiotics. L.I. C. is
taking stept to popularise the Group Gratuity-
cum-Life Assurance Scheme among the em-
ployers and to introduce it in as many institu-
tions as possible. Recently, the L. I. C. has
substantially reduced the premium rates,
liberalised the terms of profit-sharing and
simplified the underwriting procedures under
group schemes thereby making the Group
Gratuity-cum-Life Assurance Scheme more
attractive.

Study on Tax Structure and Distrihution
of National Income

*892, SHRISHYAMNANDAN MISHRA :
Will the Minister of ?INANCB be pleased to
state :

(a) whether any study is being made to
measure the effect of tax structure on the
levels of distribution of income and its efficacy
as an instrument to bring about a shift in the
distribution of national income ; and

(b) whether there is any cell in the Ministry
for a study of this kind ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
While the efficacy of progressive taxation as an
instrument, which brings about changes in
income distribution, is not in doubt, the
inadequacy and the limitations of tax data
however, inhibit drawing any precise conclu-
sions about the extent of redistribution effacted
due to the operation of the tax instrument,
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Despite this handicap, periodical studies are,
however, undertaken by official as well as
private reseatch organisations to measure, even
if approximately, the cffect of tax changes on
income distribution. In the Ministry of
Finance, the Central Board of Direct Taxes
and the Economic Division in the Department
of Economic Affairs are mainly responsible for
carrying out such studies.
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Puanishment to Income-Tax Officers for

Accepting Bribes

*814. SHRI JYOTIRMOY BOSU: Will
the Minister of FINANCE be pleased to state:

(a) the names and designations of Income-
Tax Officers in each State, who were arrested
and punished for taking bribes during the last
one year ; and

(b) thetotal amount of money involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). There is no case of
any Income-Tax Officer who was arrested as
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well as punished during the last one year.
However, Shri B. R. Sant, Tax Recovery
Officer (Income-Tax Officer), posted at Agra,
was arrested in New Delhi on the 11th May,
1971 while accepting a sum of Rs. 2 lakhs as
illegal gratification from the Manager of »
foreign Bank. Further investigation into the
matter is in progress.

National Rayon Corporation, Bombay

*g895. SHRI TRIDIB CHAUDHURI:
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether Governments attention has
been drawn to the serious differences between
two groups of Directors led by the Kapadia on
one hand and the China is on the other in the
context of impending annual general meeting
of the National Rayon Corporation of Bombay
and that of the order passed by the Company
Law Board under Section 409 (1) of the Com-
panies Act ; and

{b) whether Government have kept a watch
uver the situation and contemplate taking any
action open to the Government under the
Companies Act or any other Act to stop such
unhealthy State of affairs in big Private
Companies ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) and (b). Yes, Sir. An order under Sec~
tion 409 of the Companies Act has been passed
and is to remain in force upto 31-12-1971. The
Company Law Board has also since appointed
two Government directors on the Board of the
Company under Section 408 of the Companies
Act, 1956 for a period of 2 years.
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Unpaid and Unclaimed Dividends of Joint
Stock Companies

*897, SHRI H.N. MUKHER]JEE: Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether Government have any estimate
of moneys accumulated every year in the hands
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of Joint' Stock Companies as “unpaid and
unglaimed dividends” ;

(b) whether such accumulated moneys lapse
back to the companies concerned rather than
to the State ; and

(c) whether it is proposed to take steps for
canalising this amount into the coffers of the
State ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) ¢
(a) There are more than 29,000 companies at
work in India. The collection of required data
in regpect of these companies would involve
enormous labour and time, It is, therefore,
not possible to give any precise information in
this regard for all the companies. However,
on the basis of 2 study conducted in the De-
partment, accumulated amount of unclaimed
or unpaid dividends of the top 100 public
limited companies works out at Rs. 2.77 crores
in the year 1967-68, Rs, 2.35 crores in 1968-69
and Rs. 2.72 crores in 1969-70.

(b) and (c). The Companies Act does not
permit Government to appropriate such
accumulation, In the case of ‘live’ companies,
the unclaimed dividends are dealt within
accordance with the provisions of the Limita-
tion Act, 1963, Companics Act, 1956 and the
Articles of Association of the company con-
cerned.

Inadequacy of Facilities to Check Smuggl-
ing in Cochin Customs Department

*398. SHRI VAYALAR RAVI:s Will the
Migister of FINANCE be pleased to state :

(a) whether Government are awarc that
facilities in Cochin Customs Department to
check smuggling effectively are inadequate ;

(b) whether any proposal has been received
to imprave the facilities in Cochin Customs
Department for effective functioning ; and

{c) if so, the reactions of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) In the Cochin Custom House
fucilities for checking smuggling are reasonably
adequate.
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(b) No, Sir.
{c) Does not arise,

Alr Service to Link up Important Towns
in various States

*899. SHRI B.S. MURTHY: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the Department of Civil Avia~
tion is planning to provide air services to link
up important towns in each state ; and

(b) if so, what arc the schemes in this

regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
() and (b). Indian Airlines hope to provide
air services to Jodhpur, Muzaffarpur, Raipur
and Nasik during the winter of 1971, Air
services will also be provided to Shillong,
Calicut and Tirupati when airficlds at these
places are constructed.

Road Bridge Across the Sea from Manda-
pam to Rameshwaram

*300. SHRI DHANDAPANI: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state the target date by which the
road bridge across the sea from Mandapam to
Rameshwaram is likely to be completed ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHR1 RAJ BAHADUR): The
project for the construction of a road bridge
acrass the sea from Mandapam to Rameshwa-«
ram which is included in the Fourth Five Year
Plan is under active consideration of the
Government of India.

As this project is still being processed for
sanction, it is not, therefore, possible to indi-
cate the target date of its completion. However,
it is expected that the construction of the bridge
will take about four years after its commence-
ment.

Valuables Belonging to the Nawab of
Rampur

3679, SHRI JYOTIRMOY BOSU : Wil
the Minister of FINANCE be pleased to state?
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(a) whether the valuation of the so-called
heirloom jewellery belonging to the Nawab of
Rampur in the State Bank of India, New Delhi
;has been undertaken by approved Government
Valuer ;

{b) if so, whether any tampering with or
replacement of the whole or part of the
aforesnid heirloom jewellery has been noticed
or found out ;

{c) the item-wise valuation made by the
approved Government Valuer on the aforesaid
so-called heirloom jewellery ; and

(d) whether the aforesaid jewellery is still
in Government custody or has been released
and if released, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir.

(b) and {¢). Do not arise.

{d) ‘The jewellery continues to be kept by
the Nawab of Rampur ina box in the State
Bauk of India, New Delhi. This box has also
been scaled by the Tax Recovery Officer.
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Functioning of Ceutral Road Transport
Corporation

3680, SHRI ROBIN KAKOTY : Wil
the Minister of SHIPPING AND TRANS.
PORT be pleased to state :

(a) the number of transport vehicles owned
by the Central Road Transport Corporation
at present ;

{b) the earnings of the Corporation for the
years 1969-70 and 1970-71, State.wise ; and

(c) the total profit or loss made by the
Corporation during the above period, State-
wise ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) The
number of transport vehicles owned by the
Corporation at present is 278. In addition,
the Company is also operating 174 vehicles
gifted by the Pope and some other forcign
organisations, for the movement of foodgrains
and fertilisers in Maharashtra and Gujarat
on behalf of the Food Corporation of India on
an agency basis,

(b) and (c). The information required is
given below :

Earnings in lakhs of rupees

Years West Bengal Orissa Assam Gifted Trucks Total
1969-70 13.99 71.44 2.73 2.33 90.89
1970-71 18.53 56.00 6.11 3.00 83.64
(Provisional)
Profitfloss in lakhs of rupees

1969-70 (—) 13.77 (;_—-) 5.07 (—) 4.06 (+) 1.54 (—) 21.36
1970.71 (—) 1125 (—) 4.16 (—) 421 (+) 2.32 (~) 17.30
(Provisional)
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Imstructions to Nationalised Banks Re.
Loans for Agricultural Opersations

3682, SHRI B. 8. MURTHY: Will the
Minister of FINANCE be pleased to state :

(a) whether the nationalised banks have
been instructed to give loans to tenants for
agricultural operations on the basis of ‘credit-
worthy purpose’ ; and

(b) if so, the amount loaned during 1970-
711?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Under
the ‘guidelines’ issued by the Reserve Bank of
India, short-term crop loans are to be granted
to the small cultivators on a charge or hypothe-
cation of the standing crops provided the
scheme for raising the crops is technically
feasible and economically viable. On this
basis many banks have given loans to tenants
who have rights of alienation of the tenancies.
A few banks have even made crop loans to oral
lessees.

(b) The banks do not maintain separate
figures for such loans.

Script for Tribal Dialects

3683, SHRI B, S. MURTHY : Will the
Minister of CULTURE be pleased to statc :

(2) the number of tribal dialects for which
scripts have been devised in the near past ;

(b) the agency through which this woik is
done ; and

(c) the tribal languages which have
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borrowed (i) Roman script, (ii) Nagari
script, and (iii) any other Indian script ?

THE DEPUTY MINISTER IN THR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D, P.
YADAVA) : (a) to {c). There is no systema-
tic arrangement for fimding out as to whether
tribal dialects are baving scripts of their own
or have adopted some of the existing scripts
or devised new scripts. The Central Institute
of Indian Languages, Mysore, which was set
up by the Government of India very recently,
has started several pilot projects for survey-
ing and providing writing systems for tribal
dialects A beginning has been made with
tribal dialects of Eastern Region, Ladakh,
Nagaland, Manipur and Tripura,

The Registrar General of India has, how-
ever, reported that during 1961 census, more
than 100 dialects were classified as tribal
dialects, In 1966, the Census Organisation
conducted the survey of the tribal dialects and
brought out a bibliography of publications in
tribal languages. According to this biblio-
graphy of the census, new scripts have been
invented in three tribal dialects, »1z., Santhal,
Ho and Savara, during the last two decades
These new scripts have been invented by
enterprising individuals belonging to the tribal
communities concerned,

It appears that there are cross currents of
cultural and religious interests in the adop-
tion of different scripts among the various
tribal communities. Several books have been
published by State Govenments and non-
official agencics in some of the tribal dialects,
in Roman and various Indian scripts. Accord-
ing to the information furnished by thr
Registrar General of India, the books in various
tribal languages and dialects have been pub-
lished in the followings scripts :

(i) Roman Script : Garo, Gond, Idu Mish-
mi, Kachdri, Khasi, Kharie, Khond
Gangte, Hmar, Komrhem, Luh
Paite, Thadou, Vaiphei, Munda, Anga
mi, Ao, Kabui, Mao, Tnagkhul, Oravt
Santhal, Sauria Pahariya, Tarao?
Mishmi, Lakher (Mara), Mikit, Ni*
barese, Andamanese, Simte, Shingph?
Anal Biete, Soro.
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(ii) Deumagri Seript :  Adi, Apatani, Bangni,
Bhil, Digaru, Gallong, Gond, Idu
Mishmi, Kharia, Paite, Miju, Miri,
Monps, Munds, Nacte, Oraon, San-
thal, Shingpho, Wancho, Taraon
Mishmi, Kachari, Korka, Gaddi.

(iii) Dengali Seript : Garo, Kachari, Kabui,
Rabha, Santhal, Tripuri, Riang,

(iv) Oriya Seript : Khond, Santhal.

(v) Assampse Seript: Kachari.

(vi) Tidetan Script : Bhutia,

(vii) Kannads Script: Badaga, Kodagu, Lam.
badi.

(viii) Tamil Script : Badaga, Lambadi.

(ix) Telugu Script : Gond, Lambadi.

PL-480 Fund for Social Welfare Program-
mea

$684. SHRIB. S. MURTHY : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether any portion of PL-480 funds is
being utilised for social welfare programmes in
India ;

(b) if 30, the amount being utilised ; and
(c) the names of the agencies involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) Yes, Sir.

{b) and {c). In view of the fact that the
agresment for awistance is always between the
U. S. Government and the Institute concerned,
this Department is not aware of the exact utili-
sation of the amount of grant. However, pay-
ments recommended to U. S. Authorities
during 1970 total a sum of Rs. 50,04,80¢ as
under ;

———
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Name of the agency Amount yecommended
Rs.

1. Indian Council of Social

Welfare, 4,52,400
2. Delhi School of Social

Work. 2,57,800
3. Poona District Leprosy

Project. 7,51,900
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4. Kashi Vidyapith 4,48,000
5, Ramakrishna Mission

Ashrama, Narendrapur

{West Bengal). 1,50,000
6. Pilot Demonstration Re-

habilitation Centre for

Blind and Optical Aid

Evaluation Unit,

Madurai, Medical Col-

lege Madurai. 12,41,000
7. Indian Cancer Society,

Bombay. 9,00,000
8. Home for Mentally

Deficient Children,

Rajkot. 8,03,704

Total 50,04,804

The projects are expected to run for specis
fied periods and the amount recommended
will be released by the U. S. Authorities on
year to year basis,

Arrangements for a halt at Visakhapat-
nam for daily flights from Calcutta to
Madras

3685. SHRI B. S, MURTHY : Will the
Minister of TOURISM AND CIVIL AVIA.
TION be pleased to state ¢

(a) whether arrangements are proposed to
be made for a halt at Visakhapatnam of daily
flights from Calcutta to Madras and vice-versa ;
and

(b) whether there is any plan to run daily
air service from Delhi to Visakhapatnam ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SARQJINI MAHISHI) ;
(a) and (b). No, Sir.

Fall in the Agricultural Development
Loans saactioned by Agricultural Refinan-

ce Corporation and Banks

3686. SHRI B. NARAYANAN 3 Will the
Minister of FINANCE be pleased to state ;

(a) whether agricultural development loans
sanctioned by the Agricultural Refinance Core
poration and by Banks have fallen steeply
during 1970 ;



55 Written Answers

(b) whether the nationalised banks have
not accepted the recommended uniform docus
mentation and procedures with respect ofthe
area development projects by the Agricultural
Refinance Corporation ; and

(c) the steps proposed to be taken by
Government to prevent the slowing down of
«the pace of loan disbursements ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) No Sir.

(b} Simplified documentation procedures
were suggested by the Agricultural Refinance
Corporation after consultation with the banks.
These have been generally acceptable to them.

(¢) Does not arise.

Impact of withdrawal of development
rebate on long term industrial project in
backward areas

3688. SHRI MAYAVAN : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether Government have made any
assessment of the impact of withdrawal of
devclopment rébate on many long-term indus-
trial projects in the backward areas ;

(b) if so, the result of such an assessment ;
and

(c) the steps proposed to be taken by
Government to ensure that the backward areas
and the sclected priority industries are not
affected by the withdrawal of development
rebate ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) and (b).
Since the development rebate is available to
industrial projects irrespective of their location
its withdrawal is not likely to affect industrial
projects in backward areas in any special way.

(c) Fiscal incentives are, however, constant-
ly kept under review and, as and when con-
sidered necessary, these are suitably renewed,
modified, withdrawn or replaced. Special
attention is being paid to the development of
backward areas. Various fiscal and financial
incentives have been granted specifically for the
setting up of industries in the backward areas
and the State Governments also offer a nusn-
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ber of incentives and concemions for the in-
dustrial development of such areas.
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Automobile Engineering Diploma Course

3690. SHRI SARQOJ] MUKHERJEE:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state @

(a) the year in which Automobile Engincer-
ing Diploma Course was introduced for the
first time in Delbi at G. B. Pant Polytechnic,
Delhi ;

(b) the names of Engineering Colleges in
India having Automobile Engineeing as 2
course of study ;

(c) whether there is no arrangement of
further study in automobile Engineering after
Diploma Course ;

{d) if s0, the steps Government propose 10
take to introduce Degree Course in Automo
bile Engineering ; and

(e) whether Government propose to recog”
nise AMIAE from Madras as a Degree i©
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Autoinobile Engineering ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAVA): (a) 1966.

(b) Madras Institute of Technology,
Madras, is the only institution conducting a
separate course in automobile engineering at
the first degree level. The degree coursesin
mechanical engineering conducted by all en-
gineering colleges do, however, include the
basic aspects of automobile engineering in
their curriculum.

(¢) and (d). At present, there is no provi-
sion for higher studics in automobile engineer~
ing after the diploma course. In view of the
present unemployment among engineering
personnel and uncertainty of the demand for
automobile engineers, there is no proposal to
introduce any degree course in automobile
engineering.

(e) The question of recogmtion of
A. M. L. A. E. from Madras will be considered
upon its own merits if a request for its recogni-
tion is received from the institution.

Eligibility for Employment of Automobile
Engineering Diploma Holders

3691, SHRI SAROJ MUKHERJEE : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the Automobile Engineering
Diploma holders are not eligible for Govern-
ment and semi-Government services ;

(b) whether they are not considered as
holding equivalent qualifications as compared
to Diploma holders in Mechanical and Electri-
cal Engineering ;

(c) if 50, the steps Government propose to
take to recognise it as equivalent to other En-
gineering Diploma holders, as far as their em-
ployment opportunities are concerned ;

(d) whether due 4o very limited scope of
employment, most of students of Automobile
Enginoering Diploms holders remsain unem-
ployed ; and
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*(e) the steps Government propose to take to
help the Automobile Engineering Diploma
holders to get employment in Government and
semi-government bodies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAVA): (a) No, Sir. They are eligible.

(b) and (c). The Diploma Holders in
Mechanical, Electrical and Automobile En-
gincering are all treated on par for employ-
ment purposes in their respective fields.

(d) and (e). In the last four years, there
has been large scale unemployment among all
categories of engineering personnel, including
automobile engincering diploma-holders. To
relieve unemployment, the Central Governs
ment has adopted since 1968 several measures
including self-employment by engineers. Em-
ployment opportunities in the ficld of automo-
bile engineering are mostly in servicing and
maintenance and, theiefore, the scope for self-
employment is greater. Automobile Engincer
ing diploma holders are therefore in a better
position to avail of the schemes for assistance
offered by the financial institutions and other
agencies to sct up their own repair, servicing
and maintenance workshops.

Employment Opportunities for Diploma
Holders in Automobile Engineering

3692. SHRI BSAROJ MUKHERJEE :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Automobile Engincering Dip-
loma holders are not considered for employ-
ment in Delhi Transport Undertaking and
other Transport Undertakings of the Govern-
ment ;

(b) if so, the reasons therefor ; and

(c) the steps Government propose to take
in the matter ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS.
PORT (SHRI RAJ BAHADUR): (a) Dip-
loma holders are eligible for employment in
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the Delhi Transport Undertaking and other
transport undertakings.

(b) and (c). Do not arise.

Opening of New Branches of
Nationalised Banks

3693. SHRI DEVINDER SINGH GARCHA :
Will the Minister of FINANCE be pleased to
state :

(a) whether Government propose to open
some more branches of the nationalised banks
in Punjab, Haryana, Himachal Pradesh and
Jammu and Kashmir ;

(b) if so, the number of them proposed to
be set up in these States, scparately ; and

(c) the number of branches which will be
set up in rural and urban arcas separately
the aforesaid States, State-wise ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
The 14 nationalised banks are cxpected to
open 105 more offices in the States of Haryana,
Himachal Pradesh, Jammu and Kashmir and
Punjab during the year 1971, State-wise break-
up of the proposed offices is given below 3
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States Rural Semi-urban Urban Total

Punjab 40 2 6 48

Haryana 17 3 4 24

l-iixnachal

Pradesh 21 2 - 23

Jammu and

Kashmir 6 - 4 10
84 7 4 105
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Promotions in Education Directarate
of Delki Administration

3695, SHRI AMBESH : Will the Minister
of EDUCATION AND SOCIAL WELFARE
be pleased to refer to the reply given to Unstar-
red Question No. 2854 on the {4th August, 1970
regarding promotions in Education Direc-
torate of Delhi Administration and state :

(a) whether Government have since collec-
ted requisite information ; and

(b) ifso, when the same will be laid on

-the Table of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND §OCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D, P. YADAVA):
(a) Yes, Sis.

(b) A Statement indicating the requisitc
information obtained from Dalhi Administra-
tion is laid on the Table of the Houscs.
{Placed in Library. See No. LT~-588/711
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Excise Duty Aluminium Products

3696. SHRI P, L. BARUPAL : Will the
Minister of FINANCE be pleased to refer to the
reply given to Unstarred Question No. 221 on
the 2nd April, 1971 regarding the Excise Duty
on aluminium extrusions and state :

(a) whether the tariff values have been
fixed for assessing the Central Excise duty on
aluminium wires and cables on the basis of the
recommendations of the Working Group on
Aluminium which was set uyp for looking into
the matters relating to the pricing policy of
aluminium ; and

{b) if s0, what are the decisions waken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SIIRI K. R.
GANESH) : (a) No recommendations regar-
ding the fixation of tariff values for aluminium
wires and cables were made by the Working
Group on Aluminium set up for looking into
the matters relating to the pricing policy of
aluminium. Government has, however, fixed
the tariff values for a number of varieties of
electric wires and cables made of aluminium
since the 19th December, 1964 which are
reviewed from time to time,

(b) Does not arise.

Decision by Air India to enter Hotel
Industry

3697. SHRI GANGA REDDY : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the places where Air India will cons-
truct hotels, the number of rooms that will be

constructed in each hotel and the cost thereof ;
and

(b) whether these hotels will be constructed
in collaboration with any one, and if s0, with
whom ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR, SAROJINI MAHISHI): (a)
Air-India propose to comstruct a 150 room
airport hotel at Santa Cruz ata cost of approxi-
mately Rs, 1.80 crores and a 350 room hotel at
Juhu in Bombay at¢ Rs. 5.80 crores.

(b} No, Sir. However, technical advice and
consultancy services will be obtained {rom
Mis. Steigenberger of Frankfurt.
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Aid from Foreign Countries

3698. SHRI DEVINDER SINGH GARCI{A:
Will the Minister of FINANCE be pleased to
state ¢

fa) whether British economic aid last year
to Tndia amounted to £45 million ; and

(b) if s0, the names of other countries which
have helped India with similar aid ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a). No, Sir.
British Economic Aid to India for 1970-71
amounted to £52.5 million. This included
£7.5 million as debt relief for 1970-71, authori-
sed and utilised during 1969-70.

{b) A Statement showing the commitments
of project and non-project aid (including debt
relief) by the Consortium Members for 1970-71
is laid on the Table of the House.

Statement
Rs. crores

Consortium members  Project  Non-Project  Total
1. Austria —_ 1.50 1.50
2, Belgium 7.50 2,63 10.13
3. Canada 5.55 21.37 26.92
4. France 10.13 11.18 21.31
5. West Germany 15.37  39.96 55.33
6. Italy 6.00 5.51 11.51
7. Japan 525 3809 43,34
8. Netherlands - 8.81 8.8l
9. Sweden 12.32 5.80 18.12
10. U. K. 34,201 60.302 94.50
11. U, S. A, 22.10 149.05 171.15
12. I.B.R.D. 3000 1125 41.25
13. 1.D. A, 69.68 - 69.68
Total 218.10 35545 §73.55

Noted :—No fresh eredit agreement was signed
with non-consortium countries during
1970-71.

1 Excludes Rs. 5.58 crores credit for

Durgapur, signed on 24.9-70
which was in lieu of similar amount
cancelled from 1962 credit for
Durgapur Project.
Includes £7.5 million (Rs. 13.50
crores) debt relief assistance for
1970-71 authorised and utilised
during 1869-70,
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Cheating of Akola Branch of the Central
Bank of India by an Oil Firm

3699, SHRI DEVINDER SINGHGARCHA:
Will the Minister of FINANCE be pleased to

state :

(a) whether Akola Branch of the Central
Bank of India has been cheated of over Rs. 14
1akhs by an oil mill firm ;

{b) whether the same firm has managed to
take away goods worth Rs. 3,75,000 from the
godowns of the bank which were pledged with
the bank ;

(c) whether all the four partners of the
firm have escaped to Pakistan ;

(d) if so, the steps Government have taken
~or propose to take to recover this money; and

(e) whether charges have been levelled
against the cmployees responsible for this tran-
saction ; and if so, the further action taken in
the matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (¢)
The information received from the bank shows
that a fraud has been perpetrated on Akola
branch of Central Bank of India by one. oil
mill to the extent of Rs. 14.25 lakhs, partly by
unauthorised removal of stocks pledged and
hypothecated to the bank and partly by diver-
sion of goods released on trust receipt under
packing credit facilities. The bank, after inspec-
tion on 7th June, 1971, found pledged stocks
short by Ry, 4.32 lakhs and hypothecated stocks
by Rs. 47,000)-. The partners of the oil mill
are reported to be not traceable and a comp-
laint has been lodged by the bank with the

police.

(d) and (¢) The investigations by the bank
are in progress and further action will be taken
in the light of the findings of the investigations.

Cemtral Grant to Siddhartha Education
Society, Mysore

3700, SHRI S. M. SIDDAYYA : Will the
Minister of EDUCATION AND WELFARE
be pleased to state :

(a) whether the Siddharatha Education
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Society, Mysore has been running the Siddha.
ratha High School in Mysore city since
1969-70 ;

(b) whether the above Society had applied
for grant-in-aid from the Central Govern-
ment ;

(c) if so, whether grant-in-aid has been
sanctioned to the said school from the year
1969-70 ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI D. P.
YADAVA) : (a) to (d). No application has
been received by Government of India from
the Siddharatha Education Society, Mysore
for assistance under the scheme of assistance
to Voluntary Educational Organisations in
the field of School Education. Under the
rules only institutions which have bheen in
existence at least for three years are normally
cligible for assistance. The applications are to
be received through the State Governments
with their recommendations. Government
have no information whether the Siddharatha
Education Society is running the Siddharatha

" High School since 1969-70.

Violation of Customs Act and Foreign
Exchange Regulations by Nawab and
Begum of Rampur

3701, SHRI ZULFIQUAR ALI KHAN:
Will the Minister of FINANCE be pleased
to refer to the replies given to Unstarred
Questivns Nos. 3828 on 18th August, 1969
and 2047 on Ist December, 1969 and state :

(a) whether the investigations under the
Customs Act, 1962 and the Foreign Exchange
Regulations Act, 1947 into certain transac-
tions suspected to involve contraventions of
the aforesaid Acts by the Nawab and Begum
of Rampur have since been cornpleted ;

(b) whether after their investigations, the
concerned  Departments and the senior
investigating  officials have submitted 2
report to Government that a prima facie casc
clearly exists againat the Nawab and Begum of
Rampur and jeweller’s firm of Borabay for
violation of these Acts ;
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(c) whether the concerned Department
also sought the legal opinion before launching
prosecution against the defaulters for violations
of these Acts and whether the Legal Adviser
has opined that it is a fit case for prosecution ;
and

(d) if so, the reasons for not having launch-
ed prosecution against the Nawab and the
Begum of Rampur and the Jewellers’ Firm of
Bombay for the violation referred to above
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, R.
GANESH) : (a) to (d). Investigations have
been made into certain transactions of the
Nawab and Begurn of Rampur as they were
suspected to involve contraventions of the
Customs Act, 1962 and the Foreign Exchange
Regulation Act, 1947, The report of the
investigation is under examination in consulta-
tion with the law officers of the Governiment,

Valuable Belonging to the Nawab of
Rampur

3702. SHRI ZULFIQUAR ALI KHAN:
Will the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Question
No. 4524 on the 31st August, 1970 regarding
usit of a Government Official to the residence
of Nawab of Rampur and state :

{a) whether Governinent have revalued

the said item of jewellery ;
(b) if so, the revised valuation ; and

(c) whether these items of jewellery have
been released or are still in Government
custody ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, R.
GANESH) : (a) No, Sir.

{b) Does not arise.

{c) These items of jewellery continue to be
deposited in the State Bank of India in the
joint names of the Incomeax Officer and
Begum Aftab Zamani of Rampur.

Central Assistance for Yogic Institutions
3703. DR.MELKOTE : Will the Minister
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of EDUCATION AND SOCIAL WELFARE
be pleased to state how many of the Yogic
Institutions arc receiving aid or assistance
from the Central Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA.
SWAMI) : According to available information
the number of such Yogic Institutions is 5
{Five).

Employment of Persons Evicted from
Land Acquired for Haldia Dock and Port

3704. SHRI DINEN BHATTACHAR-
YYA : Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the total number of families evicted
fiom their land for the purpose of establish-
ing the Haldia Dock and Port ;

(b) the total number of peisons from the
evicted families who were given jobs in this
project by the Port authorities and contrac-
tors ; and

(c) the steps taken to give enough jobs to
the persons from evacuee families ?

THE MINISTER OF PARLIAMENTRY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) 1258
families had been evicted upto May, 1971.

(b) About 2900 local persons out of the
evicted and affected families have so far been
provided with employment by the Calcutta
Port Commissioners and their contractors and
also by the Haldia Refinery Project and their
contractors,

(c) The Government of West Bengal have
sct up an employment exchange at Sutabata
about four miles from the site of works at
Haldila and a list of ail evicted persons seeking
employment is being maintained by the Em-
ployment Exchange. With a view to giving
preference to evicted persons, both the Cal-
cutta Port Commissioners and Haldia Refinery
Project recruit all their subordinate staff when.
ever required through this Employment Ex.
change. For highly skilled and higher cate-
gories, recruitment is through Press advertise-
ments. All the Contractors working at Haldia
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including that of Haldia Refinery are also
being persuaded to reeruit their labour from
among the evicted persons through this Em-
ployment Exchange, It is also understood
that the State Government propose to estab-
lish an Industrial Training Institute at
Haldia and constructions of the buildings
required for this purpose has already been
undertaken,

Absorpsion of Haldia Port and Dock
Workers

3705. SHRI MOHAMMAD ISMAIL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government propose to absorb
the workers who are working for scveral years
past in the Haldia Dock and Port, into regu-
lar department of Port Commissioners at
Haldia ; and

(h) if so, when a decision is likely to be
taken in this regard ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS.
PORT (SHRI RAJ BAHADUR): (a) and
(b). All casual and other temporary workers
directly engaged by the Calcutta Port Com-
missioners for th- Haldia Dock Project are
proposed to be absorbed into regular posts in
the varions Departments for operation and
maintenance of Haldia Dock Project subject
to their suitability and medical fitness. The
workers employed by various contractors of
Port and other industries may also be consi-
dered by the Calcutta Port Commissioners for
filling other regular posts of Haldia Dock,
when needed, if such employees arc recom-
mended by Sutahata Employment Exchange
of the State Government. The staff working
in the Haldia Dock Project is, however, not
expected to be considered for regular posts of
"the Port Commissioners till the Haldla Dock
is put into commission. Inthe meantime, the
requirement of regular posts in the post cons~
truction period for operation and maintenance
of the Haldia Dock i¢ being worked out.

Visit of Indian Basket Ball Team to
Taipel

3706, SHRI M. K. KRISHNAN: will
the Minister of EDUCATION AND SOCIAL
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WELFARE be pleased to seate 1

(8) whether a basket ball team from India
is going to participate in an international
tournament to be held in June in Taipei ; and

' (b} if s0, whether Government have alrcady
given the nccessary permission to the Indian
Basketball team to go to Formosa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA.
SWAMY) : (a) No, Sir.

(b) Does not arise.

Complaiuts Regarding Misappropriation
of Money Granted for Comstruction of
Border Roads in Rajasthan

3707. SHRI BRIJ RAJ SINGH-KOTAH :
Will the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether his Ministry has received com-
plaints regarding the misappropriation of a
sum of rupees 2.50 crores in connection with
construction work of Border Road in Rajas-
than; and

(b) if o, whether his Ministry has ascertain-
ed from Rajasthan Government that the cons-
truction of the above roads was acccording to
schedule ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) No
such specific complaint was received in this
Ministry. However an honourable member
had referred to such an allegation in his setle-
ment made in Rajya Sabha on the 20th May
1970.

(b) At the request of the Government of
Rajasthan a Committee of the Chief Engincer
{Road) and the Chief Engineer (Mechanical)
of this Ministry was appointed on the 23rd
October, 1970, to enquire into the alleged
irregularities in connection with construction
work of strategic roads in Rajasthan. The
enguiry has not yet been completed.

Taking over of Killick Nizon by Mis
Maganial Chaganial

3708. SHRI K. LAKKAPPA: Will ih¢
Minister of COMPANY AFFAIRS be pleastd
to state :
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(a) whether the management of Killick
Nixon has been taken over by M/s. Maganlal
Chhanganlal during the year 1970 ; and

(b) if so, the amount lying credited and
debited in the name 6f each partner of M/s.
Maganlal Chhaganlal before Killic Nixon
was taken over?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY) :
(a) and (b). Information is being collected
and will be laid on the Table of the House.

Proposal to Open Civil Avistion Facilities
nt Gonkhpnwr (Uttar Pradesh)

3709. SHRI N.N. PANDEY : Will the
Minister of TOURISM AND CIVIL AVIA-
I'ION be pleased to state @

(a) whether Government propose to open
Civil Aviation facilites at Gorakhpur (Uuar
Pradesh) in view of the importance of this
place ; and

(b) if s, what arc the proposals aud when
the air services are likely to start operating ?

‘ITHE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROQJINI MAHISHI) :
(a) and (b). Indian Airlines have no .plans
at present to include Gorakhpur in their net.
work of air services.

Central Grant for Flood Affected Areas in
u.p,

3710. SHRI RAJDEO SINGH : Will the
Minister of FINANCE be pleased to state :

(a) the amount granted by the Central
Government to Uttar Pradesh for flood affected
dveas during 1969-70 ;and

(b) the naines of the Districts in which this
money has been utilise‘d by the State and the
manner in which the amount was utilised, as

Per accounts submitted to the Central Govern-
ment ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R, '

(fANESH): {4) and (b). According to informa-
Uion received from the Government of Uttar
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Pradesh, an expenditure of Rs. 78,96 lakhs
was incurred in 1969.70 on various types of
flood relief measures like gratuitous relief, test
rehef works, house-building subsidies etc. A
further amount of Rs. 165.67 lakhs was dis-
bursed as distress takavi in 1969-70 in the areas
affected by flood and drought. The State
Government have reported that flood relief
measures were taken up in all the districts of
the State except Bulandshahr, Tehri-Garhwal
Lucknow and Sultanpur. An amount of Rs.
2.40 crores was sanctioned to the Government
of Uttar Pradesh in 1969-70 by way of Central
assistance for drought and flood relief mea-
sures,

Tribals Ousted from Tripura

3711, SHRI DASARATH DEB: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether tribal people of Tripura are be-
ing ousted from land on account of heavy
pressure on land due to the influx of displaced
persons from East Pakistan ever since the parti-
tion : and

{b) if so, steps being taken to prevent the
exodus of tribals from Tripura ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMSWAMY): (a)
No, Sir.

(b) Does not arise.

Non-Tribala Setting in Tribal Areas of
Tripura

3712. SHRI DASARATHA DEB: Will
the Minister of EDUCATION AND SOCAIL
WELFARE be pleased to state :

(a) whether Government are aware thata
concerted effort is being made by non-Tribals
to settle in Tribal compact areas of Tripura
with the result that the Tribal belts are dis.
rupted ; and

(b) if so, the steps taken to preserve the
compactness of Tribal belt' of Tripura for the
benefit of Tribal people of Tripura ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
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WELFARE (SHRI K. 8. RAMASWAMI): (a)
and (b). The requisite information is being col-
lected from the Government of Tripura and
will be laid on the table of the Sabha in due
course.

Relaxzation in Credit Restrictions on Cot-
ton Trade

3713. SHRI P, GANGADEB :
SHRI NIHAR LASKAR :

Will the Minister of FINANCE be pleased
to state :

{a) whether working Committee of the All
India Cotton Federation has urged Govern-
ment to relax credit restrictions on cotton ;

(b) il' so, whether the Committee has sug-
gested that ifincrease is not possible at least
the present margin of 60 per cent on bank ad-
vances should continue throughout the Cotton
scason ; and

(c) if so, the reaction of Government on
these suggestions ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (o).
Representations are received fiom time to time
from various asociations of cotton trade and
industry requesting for relaxation of credit
restrictions. Representations were also recci-
ved from Cotton Federation (Central Zone)
and East India Cotton Assnciation requesting
for continuation of prescnt margin of sixty per
cent on cotton advances. This particular sug-
gestion is under consideration of Reserve Bank
of India. Credit policy for advances against
stocks of kapas and cotton is reviewed by the
Reserve Bank from time to time and suitable
adjustments made where necesary,

Establishment of an Institute of Manage-
ment in Bangalore

3714, SHRI G.Y. KRISHNAN : Will the
Minister of EDUCATION AND SOCAIL
WELFARE be pleased to state s

(a) whether Government have accepted the
proposal of the Mysore State for establishing
an [Institute of Management in Bangalore ;
aud

(b) if s, the share of the Central and State

JULY 2, 1971

Written Answers 72

Government in this respect ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCGIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA): (a)
and (b). The Central Government has agreed,
in principle, that onc of the new Institutes of
Management proposed under the Fourth Five-
Year Plan may be sct up at Bangalore, A

detailed project report for the establishment
of the Institute alongwith estimates of costs is
under preparation.

The State Government has agreed 10 pros
vide developed land of about 100 acres, frer
of cost, and also Rs. 30 lakhs for the establish-
ment of the Institute,
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Alternative Employment for the Staff of
General Insurance Companies

3717. S8HRI RAMAVTAR SHASTRI:
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Will the Minister of FINANCE be plensed to
state .

(a) whether Government are contemplating
for the alternative employment or absorption
of the stafl of the erstwhile General Insurance
companies ; and

(b) if 80, when a decision is likely to be taken
and what would be the general pattern of
their pay and allowances ?

.THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN): (a) and (b).
‘There is no proposal to retrench employees of
the erstwhile insurers and hence the question
of alternative employment does not arise. The
terms on which the services of these employees
would be transferred to the proposed General
Insurance Corporations would be dealt with
in the Bill which will deal with the transfer of
the ownership of the undertakings to the Cor-
potations,

Change in the Name of Air India’s Jumbo
Jets

3718. SHRIBISHWANATH JHUNJITUN-
WALA : Will the Minister of TOURISM
AND CIVIL AVIATION bhe pleased to state
whether in keeping with the traditions of Air
India, Government propose to consider chang-
ing the name of the Jumbo jet from ‘Emperor
Ashoka’ to ‘Maharaja Ashoka’ and name the
subsequent ones accordingly ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (Dr. SAROJINI MAHISHI) ;
No, Sir.

Appointment of Post of Commissioner,
Central Schools Organisation

3719. SHRI SAT PAL KAPUR : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the post of Commissioner, Cent-
ral Schools Organisation is advertised ;

(b) it not the reasons therefor ; and

(c) the method and manner adopted for
appointment of the present incumbent to the
post of Commissioner for Central Schools Or-
ganisation ?
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THE DEPUTY MINISTER IN THE MI.
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRID. P. YADAVA): (a)
to(c). The post was not advertised in the
press. According to the functional require-
ments and importance of the post, the incum-
bent of the post has to be an experienced Edu-
cationist-cum-Administrator. As a person of
the required back-ground, experience and
qualifications may not ordinarily respond to
advertisements, recommendations from the Edu-
cation Departments of State Governments,
Education Departments of bigger Union Ter-
ritories, as also the National Council for Edu-
cational Research and Training were invited
for filling up of the post on the last uccasion,
The post was also circulated amongst the Offi-
cers of the Union Ministry of Education and
Youth Services. Inall 22 persons were recom-
mended. A four member Selection Committee,
with the then Minister of State, who
was also the Chairman of the Kendriya
Vidyalaya Sangathan, as Chairman was
formed to suggest a pancl of names from
out of the aforesaid 22 persons. Out of
five persons recommended by the Selec
tion Committee, the Minister of Education
and Youth Services considered Miss. A. Chari
of the National Council of Educational and
Research Training to be the best available
candidate. Accordingly her name was propased
for appointment to the Appointments Commit.
tee of the Cabinet and approved by it,

Scheme to Iluminate Golgumbaz of
Bijapur in Mysore State

3720. SHRI B.E. CHOUDHARY : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whcther Government have any scheme
to have illumination of Golgumbaz of Bijapur
in Mysore State to enhance the glory of the
monument and to attract tourists ;

(b) whether Government have a scheme to
establish a hotelethora in  public sector to
provide facilities to the foreign tourists ;

(c) whether Government arc aware that
there was a scheme to have an aerodrome to
facilitate tourists visiting Golgumbaz and the
survey of the same way completed ; and
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(d) if so, the steps taken by Government in
implementing the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MABISHI) :
(a) No, Sir.

{(b) No, Sir, as the India Tourism Develop-
ment Corporation already operate & Travellers
Lodge at Bijapur.

(c) and (d). Yes, Sir, though due to other
Plan priorities, the work on this acrodrome is
not being taken up during the Fourth Plan,
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FgEE A ¥ R g ) 1969-70 aur
1970-71 & agf & grarg A srAFrd
A qF Igew g |

agwn ez s A sy fafw
@ agraa

3722, 7o wRWMTORW 9t : T
ot st aw v 90 gz T A
T 4T 5

(%) 1970-71 ¥ fafusr srdwa)
F FAa GGE  UST FTNT T
Fara fafe grar Wi w1 faar agraa

EUKLE

(&) sw ufwr &1 e frar Frdeat
g &% fwar v ;

(7) w@% vwr A ST agEAr H1
farg amare a2 frgaa fear srAr §; st

(w) wexr s@w w feoh agraar
frafy?

firar st wuTe W aw Wwrew §
- (st o quo TrwrEwY) : (7)
AT (@), dpRr W qmrdhT A
aoy ffw = agaar Iwwon e
et HET ¥ ey ¥ 1970-71 F
Wi & fag gz 75 e, 81 @R
Trar oY o, faasr sy faeafeafea
wif & wfim Fdwat/afeome §
fFa @mr €
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wrde T
(1) =reer §arg 2, 296, 000
(2) Trftor w= ST 1, 778, 000
(3) THE T 786, 000
(4) 7= & fog & 100, 000
fasgor
(5) g AFTETT 1, 500, 000
(6) ufeare sz am
FEaToT 171,000
(7) fasr= = faen 850,000
(8) afcastar gamr ¢ 100,000
qEq @A § q
A7 gaw & g
qifea g
g : 7, 581,000

(m) «= (w). =gmar wew-
T Hrdfeq gt A I @, afes a3
fafwm aoal AT g9 Tog a4 § feud
s et fafedioe & fan
g e

Bridge over River Suberaarekha, District -

Balasore {Orissa)

3723. SHRI ARJUN SETHI: Will the
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Minister of SHIPPING AND TRANSPORT
be pleased to state :

The progress made so far for the construc-
tion of a bridge over the river Subernarekha,
District Balasore, Orissa ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ] BAHADUR): The
survey work for the bridge and the selection of
the site have been completed ; the estimate
prepared by the Government of Orissa is being
examined for accord of technical approval and
financial sanction of Government of India.

Profits and Dividends Declared by Mr.
Puare Drinks (Pyt.) Led.

3724, SHRI P. NARASIMHA REDDY :
Will the Minister of COMPANY AFFAIRS
be pleased to state the profits and dividends
made/declared by M/s. Pure Drinks (Private)
Limited, manufacturers of Coca-Cola in India,
during the last 3 years, year-wise ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
According to the information contained in the
annual accounts of Mj/s, Pure Drinks (Pvt.)
Lud., the profits made and dividends declared
by the company during the three years ended
31.10.67, 31.10.68 and 31.10.69 were as

under :—

(Rs. lakhs)
Year Ended
31.10.67 31.10.68 31.10.69
Profits before tax 29.7 60.9 83.0
Profits after tax 8.4 18.9 27.7
Dividend declared 1.3 2.5 2.5

Registration of Companies under the
Companies Act, 1936

3725. SHRI S. M. KRISHNA :
SHRI RAMSEKHAR PRASAD
SINGH :

Will the Minister of COMPANY AFFAIRS
be pleased to state 3

(a) the total pumber of companiey registered

under the Companies Act, 1956 upto the end
of March, 1971 (State-wise) ;

(b) the number of Companies whose appli-
cationa for registration are pending ; and

(c) the number of Companies which were
registered during the year 1970-71?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
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(a) The Hon’ble members are presumably
referring to companies (limited by shares)
registered under the Companies Act and at
work in the various States and Union Ter-
ritories as on 31,3.7]. The Statewise position
in respect of these companies, which numbered
30408 as on this date, is given in the statement
annexed.

(b) The information is being collected and
will be laid on the Table of the House.

-

(c) During 1970-71, 1927 companies, limited
by shares, were registered under the Companies
Act, 1956,

Statement

ASADHA 11, 1893 (SAK4A)

States/Union Ter- Numbcr'of Com-
ritories panics
Andhra Pradesh 740
Assam 404
Bihar 422
Gujarat 1333
Haryana 246
Kerala 1046
Madhya Pradesh 392
‘Tamilnadu 2987
Maharashtra 6387
Mysore 967
Orissa 226
Punjab 764
Rajasthan 441
Uttar Pradesh 1267
West Bengal 9229
Chandigarh 80
Dethi 3139
Goa, Daman & Diu 108
Himachal Pradesh 47
Manipur 6
Pondicherry 55
Tripura 7
Jammu & Kashmir 108
Nagaland 2
Total 30403
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Blind Institutions in the Country

3726. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

(a) the number of Blind Tustitutions work-
ing in the country which are financed by the
Central Government ; and

(b) the annual financial aid being granted
to them, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI KX, 8. RAMA-
SWAMY): (a) and (b). The Central Governe
ment do not give any recurring assistance to
institutions for the blind in the country. Under
its scheme of assistance to voluntary organisa.
tions for the handicapped, grants are given on
ad-hoc basis, tor developmental projects of the
institutions for the handicapped including those
for the blind, The total grant-in-aid given
annually is of the order of approximately
Ras. 7.5 lakhs,

The Central Government, however, runs
directly a National Centre for the Blind at
Dchradun, A sum of approximately Rs, 13.00
lakhs is spent on this Centre annually,

Additional Concessions Demand by South
Indian Films Industry

3727, SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of FINANCE
be pleased to state ¢

(a) whether the South Indian Films Indust.
try has pleaded for some mare concessions in
excise levy and import duty in this year's
Budget to help the industry play its role
creditably for successful implementation of
socialistic programme ; and

(b) if so, the reaction of Government in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) A representation has been
received from South Indian Motion Picture
Studio Association, Madras for withdrawal of
Central Excise duty proposed on cinematograph
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projectors in this year's Budget.
(b) The matter is under consideration.

Workers Retrenched from Haldia Dock
and Port Project

3729. SHRI SAROJ MUKHERJEE : Will
the Minister of SHIPPING AND TRANS-

PORT be pleased to state ¢

(a) the total number of workers retrenched
from the Haldia Dock and Port Project during
the last three years ; and

(b) the steps taken to absorb them into
service ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a)} None
of the workers directly engaged by the Calcutta
Port Commissioners for the Haldia Dock
Project has been retrenched during the last

three years.
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(h) Does not arise.

Assistance to Rajasthan for Famine-
Relief Works

3730. DR. KARNI SINGH : Will the
Minister of FINANCE be pleased to state :

{a) the amount of Central assistance given
to Rajasthan for famine-relief during the last
three years; and

(b) the total amount of Central assistance
given to the various States during the last
three years, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) and (b). Details of Central
assistance given to States during 1968-69,
1969-70 and 1970-7! towards expenditure on
drought relief meavures arc given in the
statement laid on the Table of the House.,

Statement
(Rs. 1n crores)
State 1968-69 1969-70 l 1970-71
1. Andhra Pradesh 14.00 2.50 —
2. Bihar 1.00 -~ 2.35¢
3. Gujarat 4.50 16 50 5.04
4. Madhya Pradesh 5.02 0.50 0.67
5. Maharashtra — -_ 2.50
6. Mysore 9.88 1.62 2.00
7. Orissa 5.00 - —
8. Rajasthan 17.26 53,50 25.01
9. Tamil Nadu : 1.25 13.00 —
10. Uttar Pradesh — 2,40* _—
-— —_ 0.50

11. West Bengal

*Includes assistance for flood relief measures,
Noie: The figures above are those sanctioned during the financial year including arrears of

assistance for carlier years.

Payment of Excise Duty by Sugar Mills
in Cooperative Sector

3731. SHRI D. K. PANDA: Wiil the
Minister of FINANCE be pleated to state the
total amount of Excise duty paid by Sugar
Industries in co-operative sector, factorywise
during the years 1969-70 and 1970-71?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,

GANESH): The information is being collected
and will be laid on the Table of the House.

Demand for Abolition of Excise Duty on
Nuts and Bolts

3732. SHRI MUHAMMED SHERIFL:
Will the Minister of FINANCE be pleased tv
state :

{a) whether any memorandum was submit
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ted to Government on the 8th  June, 1971 by
the Action Committee of the Small Scale
Industries Association, Ludhiana urging to
abolish the central excise duty on nuts, bols
and screws levied in the current year’s budget;
and

(b) if so, the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

{b) The memorandum is under the consi-
deration of the Government.

Integration of Social Security Schemes

3733. SHRI MUHAMMED SHERIFF :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether Goverument have considered
the question of integrati<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>